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 [Shri  G.  M.  Banatwalla]

 approach,
 a  hesitant  approach,  towards

 principle  of  election.  It  should  go.
 Therefore,  my  amendment  seeks  to  pro-

 vide  that  the  relevant  association  should
 elect  the  number  requiced  to  be  nominated
 and  those  elected  by  the  relevant  associa-
 tion  should  be  nominated  on  the  Press
 Council.

 MR.  CHAIRMAN:  Mr  Sanatwalla,
 do  you  want  more  time  or  you  will  finish
 with  a  sentence  or  two?

 SHRI  G.  M.  BANATWALLA:  I  am
 stil]  to  speak  on  two  more  amendments.

 MR.  CHAIRMAN:  Then  you  may
 Continue  your  specch  on  a  later  date  when
 it  is  taken  up.

 36-00  hrs.
 MOTION  RE.  INCREASING  PLAY
 OF  MONEY  POWER  IN  ELECTIONS

 MR.  CFAIRMAN  :  Now,  the  House
 wil)  take  up  Mr.  Unnikrishnan’s  motion.

 SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara):  Sir,  I  beg  to  move:

 “That  this  House  is  of  the  opinion that  increasing  play  of  money  power  in
 elections  pose  grave  threat  to  the  future
 of  Parliamentary  Democracy  as  evidenced
 by  the  recent  revelations  of  collection  of
 huge  election  funds  by  some  important
 persons  including  Ministers  and  those
 who  are  in  proximity  to  high  offices
 of  power  and  decision  making.”

 Sir,  I  rise  to  move  this  motion  with  great
 sorrow  and  anger  and  also  with  deep  con-
 cern  because  in  recent  months  and  wecks
 this  country  has  gone  through  many  trau-
 matic  experiences  which  come  across  the
 history  of  nations  on  very  few  occasions.
 But  this  country  went  through  a  crisis  of
 confidence  in  ability  to  run  its  democratic
 institutions  which  the  people  of  India  had
 earned  for  themselves  through  their  na-
 tional  struggle  under  the  leadership  of
 Mahatma  Gandhi  and  Jawahar  Lal  Nehru,

 Now,  Sir,  I  am  deeply  worried  not  only
 about  the  troubled  present  but  also  about
 the  future.  Sir,  you  are  probably  familiar
 with  a  term,  in  Greek  terminology  they
 call  it  ‘Catharsis’.  Has  this  country
 and  its  democratic  institutions  come  to
 this  moment  of  catharsis.  We  have  lived
 through  these  experiences—  as  J  have  noted
 —and  we  thought  in  March  7077  at  a
 moment  of  decisive  intervention  by  dumb
 millions  that  things  would  be  set  right.
 A  new  order  was  born,  it  was  announced
 from  house  tops  by  Jayaprakash  Nara

 yan. by  Morarji  Desai,  by  Chandra  Shekhar
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 and  even  though  it  was  a  conglomerate which  had  come  into  power  they  went  to
 Rajghat  to  seek  inspiration

 As  I  recall,  one  other  vow  which  was
 taken  was  to  cleanse  the  public  life  and  to
 fight  corruption.  A  man,  who,  we  thought
 was  an  apostle  of  the  new  regime,  sn
 apostle  of  fearlessness,  took  over  as  Prime
 Minister  of  this  country.  He  had  a  long
 and  distinguished  record  as  a  fighter  in  the
 freedom  movement,  long  record  of  adminis-
 trative  experience  in  various  capacities.
 But  what  we  thought  he  had  more  than  all
 these  was  certain  moral  fibre.  He  claims
 to  be  the  disciple  of  Mahatma  Gandhi  and
 he  has  been  associated  with  him.  We  had
 a  Home  Minister  who  is  absent  today—the
 then  Home  Minister—who  repeatedly
 told  this  House  that  we  shall  not  rest  till
 corruption  is  totally  knocked  out  and  des-
 troyed.  We  thought,  here  was  a  new
 crusader.  Commissions  were  set  up.
 Cases  were  filed  against  what  was  known
 and  what  was  publictied  as  criminal  acti-
 vities  of  the  previous  Prime  Minister,  the
 caucus  around  her.  And  the  list  did  not
 end  there,  It  was  extended  in  an  act  of
 megalomania  to  many  others,  I  recall
 that  one  of  those  cases  was  the  way  the
 congress  party  collected  its  election  funds
 or  funds  in  general.  We  had  expressed
 the  hupe  on  our  side  that  at  last  a  new
 nation  would  emerge  out  of  this  with  its
 mora]  fibre  strengthened.

 But,  Sir,  today  where  are  we?  The
 Indian  National  Congress  did  not  accept
 the  political  base  of  the  Janata  party  or
 its  thrust  and  attitudes  to  various  national
 and  international  questions  and  many
 other  policies  that  were  proclaimed.  But
 we  said  this,  I  recall  the  Resolution  of  the
 AICC  in  May  977  that  we  shal!  not  shield
 corruption,  we  want  to  cleanse  public  life.
 If  we  are  guilty,  through  legal  means.

 ounce
 us  as  guilty  and  punish  us.

 is  was  the  attitude  that  we  took.  We
 hoped  that  the  long  awaited  reform  of
 elections  would  come.  We  hoped  that
 the  campaign  against  corruption  in  high

 laces  will  be  taken  to  its  logical  end.  We
 h
 oped

 that  the  wheel  would  have  turned  a
 full  circle.  Today  the  wheel  has  again
 turned.

 This  conglomerate  which  took  over  is  in
 shambles.  Its  Titans  are  locked  up  in  a
 gtim  battle,  not  over  policies  and principles, but  over  positions  of  power,  over  chairs  88
 Raj  Narain  was  fond  of  saying.  He  ence

 called  Charan  Singh,  Chair  Singh.  The
 Chair  Singh  is  again  active.  The  entire
 moral  worth  and  credibility  of  this  congle-
 merate,  a8  Babu  Jagjivan  Ram  has  called
 it,  is  in  chambles.  Itisercded.  The
 hopes  and  the  dreams  and  the  aspiration:
 of  the  people  of  this  country  who  fough  : for  you  and  who  thought  that  distortion:
 will  he  corrected,  are  shattered  008) Why  should  this  country  traverse  this  path,
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 this  trejectory?  That  is  my  concern  today,
 Sir.  Sometime  ago  there  was  what  is
 known  as  a  correspondence  between  the
 Prime  Minister  and  the  then  Home  Minis-
 ter  Mr.  Charan  Singh.  It  was  reported
 in  the  press  that  the  allegations  treated
 in’  these  letters  may  not  be  specific  but  the
 thurst  of  the  correspondence  was  that
 things  have  to  be  enquired  into  that  a
 belief  ,  strong  belief  or  conviction  is  there
 in  high  places  that  corruption  has  entered
 the  sanctum  sanctorum.  It  is  very  unfor-
 tunate  that  we  should  be  discussing  this
 issue  and  this  Parliament  should  be  con-
 cerned  day  in  and  day  out  with  these  issues,
 which  I  will  say,  are  peripheral  issues.
 We  are  discussing  this  issue,  which  is  im-
 portant  for  our  functioning,  but  this
 House  has  no  time  to  discuss  basic  questions
 of  our  economic  life,  economic  policy.  I
 would  say  that  this  Government  and  the
 Prime  Minister  are  responsible  for  the  situa-
 tion,  for  having  brought  this  House  to  this
 situation,  because  the  opposition  in  a  par-
 liamentary  democracy  has  a  function  to
 perform.  The  attitude  of  high  and  mighty
 that  the  Prime  Minister  took  and  his  Party
 took  has  forced  the  opposition  into  this
 position,  which  is  not  very  natural  position,
 not  very  important  from  the  long-term
 perspective  of  the  country,  but  you  have
 compelled  us  to  take  this  position.

 After  this  correspondence,  Shri  Virendera
 Kapur  of  Indian  Express  brought  out  a
 story—I  will  come  to  other  stories  later—
 that  Shri  Madhu  Limaye,  General  Secre-
 tary  of  the  Janata  Party—I  do  not  know
 whether  he  has  resigned  or  is  still  there—
 has  said  that  Rs.  eighty  lakhs  or  more
 were  collected  by  Shri  Kanti  Desai  .to-
 wards  the  election  funds  of  the  Party,
 Shri  C.  B.  Gupta,  the  treasurer  of  Janata
 Party,  said  that  it  was  not  Rs.
 eighty  lakhs,  but  Rs.  ninety  lakhs
 and  I  had  said  that  it  was  neither  Rs.
 eighty  lakhs  nor  Rs.  ninety  lakhs,  but  it
 could  be  anywhere  around  Rs.  one  and  a
 half  crores.  Shri  Madhu  Limaye  later
 took  a  position  that  he  would  neither  deny
 nor  confirm  it.  He  has  not  denied  it,  all
 that  he  would  say  that  he  would  neither
 deny  nor  confirm  it.  This  revelation  is
 of  crucial  significance,

 In  March  1977,  and  later  in  June  1977)
 when  elections  were  held  to  the  State
 Assemblies,  Shri  K.  Santhanam,  who  was
 the  Chairman  of  the  first  Committee  for
 Electoral  Reforms,  who  had  been  exer-
 cised  over  these  things  as  a  patriot  for  a

 long  time....

 AN.  HON.  MEMBER  :  That  Commi-
 ttee  was  concerned  with  elimination  of

 corruption.

 SHRI  K.  P.  UNNIKRISHNAN:..
 charged  the  Janata  Party  with  extorting
 money  by  using  unfair  meens.  The  reply
 came  from,  the,  Party  Chairman,  Shri  Chan-

 dra  Shekhar,  that  they  hed  never  asked

 any  of  their  Ministers  to  collect  moncy and  Shri  C.  B.  Gupta,  treasurer  of  Janata
 Party  said  that  they  had  not  asked  any  one,.
 only  authorised  persons  were  collecting

 the  funds.  Mark  the  word  ‘authorised.
 This  was  on  May  24,  1977+  He  said:
 ‘Only  authorized  persons.”  When  he was  asked  to  disclose  as  to  who  were  these

 authorized  persons,  he  said  that  ‘it  was  an
 internal  affair  of  his  party.’

 I  do  not  want  to  take  the  position  tcday
 that  parliamentary  democracy,  our  insti-
 tutions  and  the  electoral  system  or  the
 party  structures  that  we  have  inherited  due
 to  historical  circumstances,  can  be  run
 without  money.  I  am  not  taking  that
 position  at  all.  And  these  were  some  of  the
 debates  that  we  hadin  the  pastinthe  Con-
 gress  organization  itself.  But  the  basic
 question  is  not  only  one  which  concerns
 the  immediate  present,  but  also  one  which
 concerns  the  future.  Immediately  we
 are  confronted  with  aparty  which,  having come  to  power,  having  taken  a  pledge  at
 the  Samadhi  of  Mahatma  Gandhi  and  en-
 tered  the  portals  of  power,  is  now  in  sham-
 bles.  Not  only  that;  its  moral  worth  and
 credibility  have  been  eroded.  It  is  not
 merely  a  question  of  collecting  election
 funds.  It  is  the  means  which  have  been
 used  in  collecting  these  funds,  as  well  as
 the  nexus  betweeen  administrative
 actions  and  collection  of  these  funds,  as
 also  collections  by  unauthorised  persons, which  breeds  corruption  in  the  whole
 system.  There  lies  the  crux  of  the  matter.

 As I  said  earlier,  Commissions of  enquiry have  been  set  up  and  many,  including Mr.  P.  C.  Sethi  who  was  treasurer  of  our
 party,  arestillfacing  similar  charges.  Ido
 not  want  to  go  into  details,  because  some
 of  them  are  sub  judice.  Thisis  the  time
 when  this  House  should  assert  itself,  to
 guide  us,  because  the  party  which  came  to
 power  on  the  same  platform,  after  a  pro-
 longed  agitation  in  Bihar  and  Gujarat—
 which,  according  to  Jayaprakash  Narain
 centred  around  the  theme  of  corruption in  high  places—is  in  such  a  state  that
 its  moral  worth  has  further  deteriorated.
 So,  in  an  environment  like  this,  it  is  time
 that  this  House  intervenes  effectively  and
 decisively,  no  matter  who  is  involved,  and
 says:  ‘‘We  shall  not  go  back  to  the  situa-
 tion  where  we  came  from.’  It  is  in  this
 spirit  that  I  look  to  this  Motion  to-day.

 When  allegations  are  made,  the  obvicus
 reaction  should  be  that  one  cannot  judge
 oneself.  That  is  the  basis  of  our  functioning
 or  the  basis  of  any  kind  of  functicning.  I
 do  not  want  to  call  it  juristic;  it  is  basic,
 simple,commonsense.

 What  are  these  allegaticns?  I  shall  take
 one  allegation,  viz.  that  Mr.  Kanti  Deszi
 collected  Rs.  80  lakhs  or  Rs.  go  lakhs:
 figures  are  not  that  relevant,  but  the  fact
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 remains  that  it  is  admitted  that  large
 sections  of  people  in  this  country  believe
 that—  he  collected  not  only  funds,  but
 also  that  it  has  not  been  fully  accounted
 for.  The  question  is  also  whcther  he  had
 the  permission,  because  he  isin  close  proxi-
 mity  to  the  highest  centre  of  decision-
 making  in  this  country.  Mr.  Morarji
 Desaihas  gone  on  record  as  saying  that  he
 (Mr  Kanti  Desai)  terminated  his  business
 connections  as  carly  asin  1964.  On  joth
 July  1968,  in  reply  to  Mr  Umanath  and
 Mr  Madhu  Limaye  he  told  this  House—
 and  I  quote—‘‘Let  him  know  that  my  son
 has  given  up  business  from  the  year_3964,
 and  not  now.”  =  But  subsequently  it  was
 known  that  he  continued  in  this  business,
 So,  possibly  it  could  be  that  because  he
 was  involved  in  that  business  in  the  past
 and  had  been  in  the  business  contact,  the
 Janata  Party  decided  to  make  use  of  his
 good  offices.  But  the  trouble  here  is  that
 he  is  not  a  nobody.  [I  de  not  dispute  his
 right  as  a  citizen  or  a  political  worker;
 if  he  wants  to  enter  into  politics  and  remain
 in  politics,  I  do  not  dispute  it  at  all  nor  do
 I  say  that  the  Party  should  not  collect
 funds.

 But,  as  I  said,  his  activities  have  bred
 corruption;  his  activities  have  led  to  what
 Justice  Shah  called  ‘Deviation  from
 established  administrative  procedure”  for
 which  the  people  are  bring  arraigned.
 It  means  subverting  the  established  ad-
 ministrative  procedure  and  misuse  of
 authority.  This  is  the  crux  of  the  problem.

 Now  I  am  happy  that  theFinance  Minis-
 ter  is  here.  I  do  not  want  to  go  into  lot
 of  things  because  there  are  lot  of  things  to
 be  talked  about  what  is  going  on  in  his
 Ministry  from  March  977  to  this  day.
 But  {  only  want  to  mention  a  few  things.
 You  arc  aware  of  the  situation  of  the  Cen-
 tral  Board  of  Direct  Taxes.  Mr.  Kanti
 Desai,  one  fine  morning,  last  year,  landed
 in  Calcutta.  A  group  of  businessmen  met
 him  and  lobbied  the  case  of  Mr.  LP.

 Gup:
 ta

 and  said  that  he  should  be  appointed  as
 the  Chairman  of  the  CBDT.  I  am  told,
 a  substantial  amount  of  Rs.  50  lakhs  was
 donated  to  Janata  Party’sfundasa  quidpro
 quofor  making  Mr.  J,  P,  Gupta  as  the  Chair-
 man  of  the  CBDT.

 Now,  Mr.Kanti  Desai,  as  an  experienced
 basinessman  who  keeps  his  words,  had  to
 promote  his  candidature  when  the  post  of
 Chairman  fell  vacant.  The  appointment
 is  of  th:  rank  of  the  A  [itional  Secretary to  th:  Goverament  of  In-tia  and  governs
 th:  rules  male  by  this  House,  according to  the  Central  Board  Act  of  1953.  The
 or  ler  of  seniority  for  this  post  was;  (r)  Mr,
 Kailash  Narain,  (2)  Mr.  L.  P.  Gupta  and
 (3)  M.  Kacuvilla  for  reasons  I  have  ex.
 plained.  The  choice  of  Mr.  Kanti  Desai
 fcllon  Mr.  T.  P.  Gupta.  But  the  Central
 Vigilance  Commissioer  was  investigating ‘certain  serious  allegations  against  Mr.
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 Gupta.  The  Finance  Secretary  approachs ed  the  Central  Commissioner  Mr,
 Fimpue kar  who  refused  to  submit  to  the  plandishe ments  of  the  messengers  and  couricrs  o

 Mr.  Kanti  Desai.  Mr.  Kailash  Narain  was overruled  forgJanata  Party’s  political  views, and  the  Finance  Sccretary  then  suggestedf and  the  Finance  Minister  and  the  Minister of  State  endorsed  it  on  the  file  that  Mr,
 Kuruvilla  be  considered.  The  Prime
 Minister  was  away  in  Kashmir,  But  Mr,
 Kanti  Desai  did  not  stop,  conscious  as  he
 was  of  his  commitment  to  his  friends  who
 were  pressing  him.  After  this  again  the
 Finance  Secretary  was  sent  to  C,V.C.—
 All  this  can  be  checked  up—to  revise  its
 opinion  about  Mr.  Gupta  but  he  refused
 to  do  so.  The  dates  of  his  mecting  also
 are  important.

 MR.  CHAIRMAN  :  Two  hours  time
 had  been  allotted;  you  can  take  half  an
 hour;  you  have  already  taken  25  minutes.
 You  have  to  louk  at  the  watch  also.

 AN  HON.  MEMBER  :  Time  will  be
 extended,

 SHRI  K.  P,  UNNIKRISHNAN:  There
 were  other  members.  I  shall  cut  short
 my  observations  because  there  are  many other  kissas  also  members  like  Mr.
 Srinivasan,  Avtar  Singh  etc.  on  the  Board.
 Mr.  Badami  for  whom  I  have  personally
 high  regard  and  J  hold  him  in  great  esteem,
 who  was  in  charge  of  forfeited  property was  brought  in.  When  it  went  to  the
 Appointments  Committee  of  the  Cabinct
 he  was  not  a  member  of  the  Board.  Accor-
 ding  to  the  Gazctte  of  India  January,
 3964  notification  of  the  ministry  of  finance
 tule  No.  Be  itsays;  The  Central  Govern-
 ment  may  by  notification  in  the  Official
 Gazette  appoint  one  of  the  members  to  be
 chairman.  I  do  not  think  the  Appoint-
 ments  Committee  was  told  about  this.
 He  was  appointed  straightaway,  asked
 simultaneously  to  become  a  member  and
 then  take  over  as  chairman.  CBDT and  settlement  commissions  have  been  im-
 portant  arenas  of  Kantilal  Desai’s operations.  ]  want  an  =  enquiry:
 challenge  this  goverment  to  conduct
 an  enquiry;  how  many  settlements  have
 been  effected  since  April  .977  ill  October
 3977  and  then  from  November  5977  to

 June  1978?  How  many  violations  were
 there?  Clause  245  (cl)  of  the  Income-tax Act  of  अतरी  says:  sub-section  Ty  proviso  (3) of

 245
 :  Provided  further  that  an  applica-

 tion  shall  not  be  proceeded  with  under  this
 sub  section  if  the  commissoner  object*  ७)
 the  application,  being  proceeded  with  on the  ground  that  concealment of  particulars of  income  on  the  part  of  the  applicant  or
 perpetration  of  a  fraud  by  him  evading  any tax  or  other  sums  chargeable  of
 assessable  under  income-tax  has  been
 established  or  is  likely  to  be  csta-
 blished  before  any  income-tax  author  ity.
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 section  30  the  Official  Secrets  Act.  Please
 How  many  fraud  cascs  have  been  settled  ?
 There  are  clear  implications.  I  do  not  want
 to  mention  names  because  of  shortness  of
 time.  How  many  cases  have  been  decided
 against  the  clear  cut  advice  of  the  Commis-
 sioners,  paticularly  in  Bombay  circle  and
 in  Ahmedabad  circle.  I  do  not  want  on
 this  occasion  to  refer  to  some  firms—be-
 cause  that  is  outside  the  scope—with  which
 the  Finance  Minister  was  earlier  connected
 or  firms  with  wnich  the  Secretary  to  the
 Prime  Minister,  Mr.  Shankar  was  connec-
 ted.  That  is  outside  the  scope,  I  presume.
 What  I  want  to  know  is:  tell  us  the  donors
 to  the  Janata  Party  election  funds;  give  us
 the  accounts;  then  tcl  us—the  House  and
 the  country  are  entitled  to  know-how  they
 have  been  favoured  by  the  incemne-—tax
 and  CBDT  and  settlement  commissions.

 MR.  CHAIRMAN:  Your  half  an
 hour  is  over,  You  know  the  total  time  is
 two  hours.

 SHRI  K.PLUNNIKRISHNAN:  FE  have
 to  tell  you  morc.

 MR.  CHAIRMAN  +  You  niust  finish
 in  five  minutes.

 SHRI  VINODBHAL  B.  SHETH  (Jam-
 nagar)  +  Uttimately  he  is  going  to  prove
 that  Janata  Members  are  not  interfering
 inthe  day  to  day  affairs  ef  the  government.

 How  much  of  it  was  in  black  money?

 MR.  GHAIRMAN  :  How  much  of
 time  de  you  expect  mer  to  give  you  ?

 SHRI  K.P.  UNNIKRISHNAN  :  I
 will  take  at  least  75  minutes  more.

 MR.  CHAIRMAN  :  Howis  it  possible?
 Out  of  two  how  if  you  take  45
 minutes,  then  what  about  others?

 SHRI  K.  P.  UNNIKRISITNAN  :
 ‘Time  may  kindly  be  extended.

 In  regard  to  acttlement  of  income  tax
 and  wealth  tax,  what  about  penalty  and
 prosecution  and  in  how  many  cases  was  the
 interest.  waived?  This  is  one  question.
 How  much  wae  itin  black  ?

 On  this  question  of  appointment  Mr.
 Morarji  Desai,  who  happens  to  be  the
 Prime  Minister  now.  once  recalled  the  advice
 that  he  gave  to  the  then  Governor  of
 Rombay  in  r939—  Sir  Roger  Lumley  who
 had  approached  the  then  Revenue  Minis-
 ter  with  the  request  that  somebody  be
 appointed  for  sume  minor  post.  Mr.
 Desai  asked  him  how  dare  you  ask  me  to
 do  this,  Iam  not  going  to  do  it.  But,
 unfortunately,  when  Kanti  proposes,  things
 are  different.  Now,  I  do  nat  want  to  go
 into  varjous questions  like  Polyster Filament
 Yarn,C.P.M.O.,  and  how  they  are  connec-

 ted.  But  I  must  tell  you  something  of
 which  I  have  the  privilege  to  bring  about,
 regarding  Hindujas  Bros.  A  very
 tant  question  has  arisen  out  of ths.  "Phe hat
 is  not  the  question  of  i:  million  dollars,
 which  I  have  brought  before  the  House
 and  the  Prime  Minister’s  Secretariat,  I
 allege,  was  requesting  the  President  of
 India  to  get  invited  for  the  banquett,  latest
 on  this  last  trip  of  Mr.  Kanti  Desai  or
 the  Prime  Minister's  trip.  Hindujas  were
 consorting  with  him  in  Hotel  Beaurivage in  Geneva.  40  has  been  the  scene  for
 money  collections—unauthorised  collec-
 tions  in  foreign  cxchange.  Not  merely
 Hindujas,  there  are  chibas  in  Westbury in  London.  How  much  was  colected  jn
 the  last  trip  i.e.  in  1977  Janata  Party  and
 the  Government  of  India,  do  they  know
 how  much  has  been  collected  not  merely
 through  thrir  independent  contacts,  not
 in  Indian  currency  but  in  foreign  ex-
 change  ?

 Now.  what  is  relevant  is.  I  refer  to  the
 Central  Vigilance  Commissioner's  latest
 Report,  wheicin  there  is  a  very  interesting case  regarding  Hindujas  Bros.  An  Indo—
 franian  firm  produces  a  film  called  ‘Subah
 aur  Sham‘  and  without  the  knowledge  of
 the  Information  anc  Broedcasting  Ministry
 and  Gustoms  Cb  ananee  Point  wis  hroug- htto  India.It  waschanged  and  was  made  a
 film.  ‘his  happened  during  —  Sanjay
 Gandhi's  days.  But  the  pointis  the  offi-
 cials  were  proceeded  against  as  a  result  of
 C.B.E.  enguiry,  not  the  —  Hindujas.  To
 this  day  no  prosecution  has  been  launched.

 Now  [  refer  to  the  Hindu  Report  of
 July  he  1978.  Heading--  P.M.  Tops  Slush
 Payment.  What  was  ths  payment  of
 $450  million?  What  was  this  contract
 of  §  450  million?  Was  it  the  same  that
 Kanti  ciseussed  with  Hindujas  in  Hotel
 Beaurivage,  we  want  to  know?  That
 is  an  access.  The  source  is  these  corrupt
 links  Now,  investigations  were  held in  another  case-—Boeing  purchses  regarding
 Maneckji~  The  two  scrious  things  to  which
 {  want  to  draw  your  attention  are  these.
 On  goth  September,  19  7५  in  spite  of  his
 friend  Shri  Kanti  Desai  being  in  a  pesition
 of  power  and  influence,  he  had  to  be
 charge-sheeted  because  it  was  linked  with
 other  VEPs  of  the  former  regime.  In  the
 FIR  submitted  to  Mr.  Kotwal,  the  Addi-
 tional  Chicf  Metropolitan  Magistrate  of
 Bombay,  under  section  56  of  FERA  of
 1973),  two  lines  of  enquiry  were  to  be
 pursucd.  One  was  that  Commandant-
 General  Maneckj  and  his  younger  brother,
 Kekoo  used  part  of  the  money  to  promote
 the  sale  of  Bocing  aircraft  by  bribing  Cabi-
 net  Ministers  and  highly-placed  Govern-
 ment  Officials.  The  second  was  that  Mr.
 Kekoo  Maneckji  received  unauthorised
 information  of  a  secretnature  relating  to
 the  development  and  aquisition  of
 defence  aifcraft  and  stores  in  our  country,
 which  is  punishable  under  Section  3
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 {Shri  K.P.  Unnikrishanan]
 of  the  Official  Secrets  Act.  Please
 refer  to  page  84  of  the  CBI

 speet
 for  977

 placed  on  the  Table  of  the  House,  where
 what  I  have  read  out  has  been  substantia-
 ted.  I  would  like  to  know  what  has  hap-
 pened.  The  moment  the  investigation
 reached  the  point  of  Kanti-Shankar  axis,
 the  investigation  was  stopped  and  has
 found  itsclf  in  a  blind  allyf  How  much
 money  has  come  through,  Mr.  Haridas
 Mundhra  shoud  be  able  to  tell  us.  He
 is  another  new  friend.  [  do  not  want  to
 gointo  all  tx  ese  details.  It  does  not  end
 there.  The  kissa  of  Janata  misrule  and
 corruption  that  they  are  breeding  in  this
 country,  all  in  the  name  of  election  funds,
 does  not  end  here.  There  was  the  ques-
 tion  of  impouding  of  passports  in  April,
 1977-  Twoud  like  to  know  how  the  pass-
 ports  of  Mr.  Raunaq  Singh  of  Raunaq
 International  were  returned.  Who  was
 lawyer  Juneja  who  appruached  the  close
 relatives  of  the  then  Home  Minister  and
 get  it  out  for  a  consideration?  Mr.
 Charan  Singh  has  always  been  very  vehe-
 ment  on  the  issue  of  corruption.  Speaking in  this  House  on  3th  July,  977  he  said:

 “Corruption  is  prevailing  from_  top
 to  bottom.  Political  leaders  and  Minis-
 tersare  notalsofree  fromit.  The  moral
 fibre  in  this  country  has  completely  col-
 lapsed.??  But  he  allowed  his  son-in-law
 that  is  the  tragedy  of  this  counyry  what
 do  you  do  with  them  ?--to  interaene  in
 the  cases  of  impounding  of  passports  of
 criminals  and  racketeers  who  abund  in
 this  country?  Armed  racketeers  are  now
 around  because  we  are  considering  the  pur-
 chase  of  DPSA  and  Mr.  Kanti  Desai  cannot
 deny  that  he  met  the  racketcers  Chibber
 Brothers  in  Westbury  Hotel  in  London.
 I  am  making  that  charge.

 I  do  not  see  the  former  Health  Minister
 here  unfortunately:  He  should  have  been
 here.  We  are  entitled  to  know  from  him
 how  much  money  was  collected  by  his
 Spscial  Assistant,  Mr.  Chitrngad  Singh. it  is  a  very  amusing  story,  the  collections
 made  by  his  Special  Assistant.

 Mr.  GHAIRMAN:  You  should  con-
 clude  now.

 SHRI  K.  P.  UNNIKRISHNAN  :  Be-
 fore  I  conclde  I  would  like  to

 say
 some

 thing  about  this  Mr.  Chitra  Anged  Singh.

 भौधरी  बलबीर  सिह  (  :  यह
 धर्म  तेजा  वही  नहीं  था,  को  ्  सु  गांधी
 मिक  कोट  मिला.  था  ?

 SHRI  K.  P.  UNNIKRISHANAN :
 श्री  कोए  पी0  उन्नीकृष्णन  :  इस  जुलाई  में

 हौटल
 कण,

 जेने.  में  शंकर  साहब  और  कांति
 देखाई  जिससे  मिले  थे,  वही  धर्म  तेजा  ।

 AUGUST  29,  1978  Money  in  Elections  292

 Mr.  Raj  Narain  had  a
 ver

 colourful
 Private  Secretary  or  Special  Assistant
 Known  as  Mr.  Chitra  Angad  Singh.  It
 is  rumoured  that  an  enquiry  is  going  on.
 Ms.  Chitra  Angad  Singh  was  not  merely colourful  but  he  also  understood  the  re-
 quirements  of  political  finance  of  his  men-
 tor-and  his  group.  He  used  many  ordinary and  extraordinary)  means.  One  of
 them  is  very  amusing.  There  were  three
 Persian  carpets  belonging  to  a  VIP
 which  on  a  tine  March  morning  of  1977 found  its  way  to  Vishwayatan  Yogashram. Swami  Dhirendra  Brahmachari  ied  to
 take  them  out  but  by  that  time,  he  had
 come  under  surveailluce.  So,  they  got
 stuck  there  at  Vishwayatan  Yogashram. Mr.  Raj  Narain  appointed  an  Adminis-
 trator  of  this  Ashram  a  man  called  Chha-
 trasal  Singh  from  UP  who  has  nothing  to
 do  with  yoga  but  every  thing  to  do  with
 Chitra  Angad  Singh.  One  fine  morning,
 all  the  carpets  including  these  carpetworth lakhs  of  rupees.  kambals,  matresses  lock, stock  und  barrel  were  removed  from  the
 Ashram.  Many  have  been  returned
 but  snot  these  expensive  carpets,

 The  whole  question  is  one  of  standards.
 We  had  cet  up  certain  standards  in  this
 country  because  Mr.  K.  2D.  Malaviya’s Personal  Assistant  was  found  having  collrr-
 ted  Rs.  tooon/-.  An  inquiry  commis-
 sion  was  setup.  1  was  scrutinised.  An
 inquiry  was  held  by  a  Supreme  Court
 Judge.  He  resiened.  ‘These  were  the
 standards  we  had  set  for  ourselves  in  this
 country.  Now,  Sir,  [  want  the  Prime
 Minister  to  be  remembered  in  this  country, remembered  by  pasterity  not  aa  father
 who  showed  infirmity  ata  crucial  moment
 of  his  own  life  and  the  Vile  of  this  country, but  E  want  him  to  he  remembered,  25  |
 said,  as  an  apostle  of  fearlessness  who
 came  from  Raj  Ghat,  went  to  define  ccr-
 tain  standards  of  public  canduct  to
 strengthen  the  moral  fibre  of  this  country.
 This  is  what  is  lacking  today.  T  recall
 what  he  told  this  House  on  g-¥2-74.  This
 is  what  powet  corrupts.  I  quote  ;

 “Thopsthe  Prime  Minister  will  reatise
 it  ifnot  today:  some  day,  it  will  have  to
 be  realised.”

 I  hope,  Morarji  Bhai  will  not  abdicate  his
 commitment.  1  hope.he  willnot  abdicate his  position  of  responsibility  or  what  he owes  to  this  country  which  has  put  him
 where  he  is.  I  have  not  said  this  out  of  a
 perverse  love.  I  have  not  said  his  out  of
 personal  prejudiced.  But  if  you  want  to
 cleanse  the  system,  you  will  have  to.
 And  about  this  I  shall  come  back  in  my
 reply.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  this  House  is  of  the  opinion

 that  increasing  play  of  moncy
 power  in  elections  pose  grave
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 threat  tothe  future  of  Parlia-
 mentary  Democracy  as  eviden-
 ced  by  the  recent  revelations  of
 collection  of  huge  election
 funds  by  some  important  per- sons  including  Ministers  and
 those  who  are  in  proximity  to
 high  offices  of  power  and  decision
 making.”

 Now,  amendments  will  have  to  be
 moved.

 SHRI  NIRMAL  CHANDRA  JAIN
 (Seoni)  :  I  beg  to  move  :

 ‘That  in  the  motion,—
 afier  “evidenced”  insert—

 “since  the  elections  of  41g7t  and”?  (r)
 SHRI  P.  K.  DEO  (Kalahandi):  I

 beg  to  move  :
 ‘That  in  the  motion,—
 add  at  the  cnd—

 ‘and  recommends  to  the  Govern-
 ment  to  bring  forward  expedi-
 tiously  legislation  by  which  all
 political  parties  in  the  country should  be  registered  under  the
 Registration  of  Societies  Act,
 iWbo  (as  amended  up-to-date) and  should  maintain  accounts
 of  all  their  receipts  revealing their  seurces  and  expenditure
 supported  by  stamped  vouchers
 and  publish  annually  a  state-
 ment  of  —  receipts  and  expendi- tures  duly  audited  and  certi-
 fied  by  a  chartered  accountant
 which  should  be  published  in  the
 Gazette  of  the  Government  of
 India.’"*  (2)

 SHRI  SHANKAR  DEV  (Bidar)  :  I
 beg  to  move  :

 ‘That  in  the  motion,—
 after  “Parliamentary  Democracy”

 ‘insert —
 “and  to  the  highest  Indian  tra-

 ditions  and  culture.”’  (3)

 MR.  CHAIRMAN:  Mr.  Kamath.
 SHRI  HARI  VISHNU  KAMATH

 ‘\(Hoskangabad)  :  I  had  given  notice  of  a
 ‘substitate  motion.  I  do  not  know  why Wt  %s  shown  as  an  amendment.  Is  it
 permissible  or  not  as  a  substitute  motion  ?

 MR.  CHAIRMAN  :  You  can  only move  an  amendment.
 SHRI  HARI  VISHNU  KAMATH:

 I  gave  notice  of  a  substitute  motion.

 MR.  CHAIRMAN  :  Office  informs
 me  that  it  will  be  in  the  form  of  an
 amendment  itself  to  substitute  that.

 SHRI  HARI  VISHNU  KAMATH  :
 L  have  no  objection.  I  beg  to  move  :

 ‘That  in  the  motion,—
 add  at  the  end—
 “‘and  expresser  its  grave  concern  over

 the  fact  that  the  electoral  process as  well  as  public  life  in  India
 which  was  badly  polluted  and
 vitiated  by  an  unholy  alliance  of
 political  power  and  money  power
 during  the  decadent  decade,
 :967—77,  with  the  steep  erosion
 of  ethical  standards  and  moral
 values,  threatened  to  distort
 democracy  into  a_  plutocracy
 deform  ‘Janatantra’  into
 ‘Dhanatantra’  and  recognizes the  imperative  need  to  reverse
 those  morbid  trends  and  is
 convinced  that  for  the  purpose the  formulation  of  a  voluntary
 code  of  conduct  by  all  political
 parties  is  essential  and  urges  the
 Government  to  initiate,  without
 delay,  _comprchensive  —  meas-
 ures  with  a  view  to  cleansing uublic  life  in  general  and  puri-
 bing  the  electoral  process  in  par-
 ticular.’’®  (4)

 DR.  RAMJI  SINGH  (Bhagalpur)  :  I
 beg  to  move  :

 ‘That  in  the  mation,—
 for  “‘as  evidenced  by  the  recent  re-

 velations  of  collection  of  huge
 election  funds  by  some  important
 persons  including  Ministers
 and  those  who  are  _  in  proxi-
 mity  to  high  offices  of  power  and
 decision  making.”

 substitute—
 “and  directs  the  Government

 to  refer  the  matter  to  the
 Chief  Justice  of  India  to  ascertain
 whether  there  is  a  prima  facie
 case  fora  thorough  probe  under
 the  Commissions  of  Inquiry
 Act,  and  further  directs  the
 Government  to  bring  suitable
 legislation  before  the  House  to
 ban  collection  of  clection  funds
 from  business  houses  by  any
 ‘body.””  "(5)

 भो  गोरी  शंकर  राय  (गाजीपुर)  :  मान्यवर,
 झाज  सदन  के  सामने  जो  प्रस्ताव  प्रस्तुत  है.  वह

 बड़े  गम्भीर  प्ररने  से  संबन्धित  है  ।  जो  मेरे
 इसको  मूव  करने  वाले  हैं  वे  शुरू  में  तो  ठीक

 लेकिन  प्रन्त  में  उन्होंने  इस  विषय  को  छोड़
 बड़ी  लम्बी  दौड़  लगाई  जिस  पर  में  जाना
 चाहता  ।  यह  प्रश्न  बहुत  पुराने  समय  से  चल) 52046,



 295  ‘Mot/on  me  Play  of

 i  4

 a~  a?
 4  4

 4]
 a  4

 ay

 ae

 *

 384

 et

 4  aa
 a

 4
 474 4

 चक
 4  ज  नी  तति

 सुत  44  4
 45%

 9,

 ि
 इल  लिए

 —
 or  a

 nm,
 फर्म

 4

 स  424  कक
 ae

 |
 dy  4

 x  ऊपर  जो  पाबंदी  लगाई  गई  तब
 पाबंदी  लगाने  का  मतलब  यह

 बुक  चन्दा  न  लिया  जाये  ।  इसके
 ॥।  एक  नतीजा  तो  यह  निकला

 झाने  लगा  शौर  दूसरा  नतीजा  यह
 पार्टियों  का  हिसाब  देना  बन्द  हो

 क्योंकि  ब्लैकमनी  जो  जाती  ची  उसका  हिसाब
 लिए  मे  मजबर  नहों  थे।  में  कांग्रेस  की

 परम्पराध्नों  को  भी  जानता  हूँ  क्‍योंकि  हम  कोई
 टूर  के  नहीं  हैं,  हमारा  भी  रिश्ता  रहा  हैं  ।  जबसे
 चन्दा  बैन  हुआ  तब  से  रसीद  से  कृपया  न  प्रा
 करके  ब्रीफकेंस  पालिटिक्स  प्रारम्भ  हो  गई  हमारे
 उन्लीकृष्ण  और  चक्हाण  साहब  जैसे  विवेकानन्दों
 की  बात  मैं  नहीं  करता,  मैं  ऋषियों  को  बात  नहीं
 करना  चाहता,  में  साधारण  कांप्रेसमैन  को  बात
 करता  हूं  कि  तबसे  ब्रीफृकंस  पालिटिक्स  शुरू  हों
 गई  t  उसमें  ब्लैकमनी  का  प्रभाव  झाने  लगा  और
 बह  चल  पड़ा  |  पिछले  s-i0  साल,  iva  के
 बाद  की  जो  कांग्रेस  रही  है,  उसके  प्रांकड़ों  में  मैं
 नहीं  जाना.  चाहता  लेकिन  झमी  मेरे  सामने  जो
 श्रांकडे  है  इनमें  झगर  किसी  ने  चन्दा  लिया  तो  मेरा
 खयाल  है  कि  दस  प्रतिशत  से  कम  में  सारे  दल  हैं
 और  90  प्रतिशत  से  ज्यादा  में  उस  समय  कांग्रेस
 के  लोगों  ने  चन्द्रा  लिया।  फर्क  यह  था  कि  कांग्रेस
 में  कई  प्रकार  के  लोग  थे  प्रगतिशील  ये
 झौर  कुछ  प्रतिक्रियायादी  थे  t  मैं  इस  सम्बन्ध  थें
 कुछ  कहना  नहीं  चाहता  लेकिन  प्रगतिशील  की
 परिभाषा  जो  की  जातो  हैं--

 A  progressive  is  a  man  who  can  digrst
 moncy  from  Russia,  A  rectionary  is
 aman  who  can  digest  moncy  from  the
 dolar  area.  Adyamic  person  is  one  who
 can  digest  money  from  beth  places most  cffectively.  And  there  were  dy- namic  people,  they  conducted  the  whole
 country’s  fianances  and  clections.

 मित्रों
 आन

 २१०१३
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 इस  प्रस्ताव  में  एक  शब्द  जों  लिखा है,  हम  चाहते
 हैं  उस  पर  बहुत्त  हो  लेकिन  हमारे  मित्र  से  प्रस्ताव

 को  पवं्ट  कर  दिया  a  उन्होंने  कहां  देविलेशन्स
 हैं  ।  श्री  उम्नीकृष्णन  को  शब  मालूम  हुभ्ा  है

 मगुबगा
 लोग  चन्दा  इकट्ठा  कियः  करते

 ्
 '

 इनको  यहूँ  आंत  मालूम  1
 बष्हाण  साहब  ने  स्वप्न  में  1  कि
 जन्दा  भी  सिया  जाता  है  |  बह  हंरिजन  प्रेमी  थे
 इसलिए  श्रीमती  इन्दिरा  गांधी  और  अब्हाण

 सारा  जन्दा  हरिजन  वस्ती  से  ले  प्राते  थे  भौर
 देश  में  बाट  देते  थे  ।  इस  प्रकार  से  सन्‍्त  समाधमन
 अलता  था  ।  मैं  इसके  लिए  कोई  शब्द

 ू

 2
 ्

 ह

 AUGUST 29,  978  Money  in  Elections  296

 नहीं  चाहता, एक  तो  इंधल्ट  प्रूफ  श्रादमी  होता  है
 हिन्दी  का  शब्द  झच्छां  होगा,  "हपादार”
 झनपालेमेल्टरी  हो  जायेगा  धाप  देखें  कि  किस

 "ि  है
 साथ  चल्दा  लेने  की  परम्परा  का  विरोध

 कः  t

 कस्टम  वाली  जो  बात  है,  उन्होंने  कहा  कि
 कांति  भाई  उसमें  आपरेट  करते  हैं।  मेरा  खथाल
 है  मेरे  मित्र  को  उस  क्षेत्र  में  बड़ों  जानकारी है क्योंकि  उसका  हम  जवाब  नहीं  दे  सकते  हैं
 उन  का  कस्टम  से  ज्यादा  ताह्लुक  है,  इसलिये  वह
 जानते  होंगे,

 थी  सौगत  राय  :  (बेरकपुर)  :  इनकम  टैक्स  को
 बात  है  1

 श्री  गौरो  शंकर  राय  :  इनकम  टैक्स  के  आरे
 में  भी  मुझे  जानकारी  नहीं  है,  क्योंकि  मैं  गांव  का
 ग्रादमी  हैँ  ।  इनकम  टैक्स  झाफिसर  कौन  हैं,  मैं
 नहीं  जानता  ।  लेकिन  एक  का  तो  सम्मान  करता
 ह, बड़े  प्रादरणीय  हैं  t  लेकिन  कितने  ग्रावरणीय
 या  किसने  घुणित  ia  नहों  जानता  और

 जान  भो  नहीं  सकता  हूं--क्योंकि  मैं  प्रोग्रेसिव  भी
 नहीं  हूं,  रिएक्शनरी  वी  नहीं  हैं  प्रौर  डाइनेमिक
 भी  नहों  हुँ--श्स  लिये  नहीं  जान  सकता  हुं।

 मैं  निवेदन  कर  रहा  था--भाज  सदन  के  सामने
 जो  गम्भीर  प्रश्न  विचारार्थ  है--लेजिस्लेशन  से
 यह  प्रवुलि  नहीं  बदलेगी,  गक्पूजेशन्ज  से  यह  प्रवृत्ति
 नहीं  बदलेगी  ।  कान्तिभाई  ने  चन्दा  मांगा,  जनता
 पार्टी  नेचन्दा  मांगा,  सरकार  में  जो  लोग  हैं
 उन्होंने  चन्‍्दा  मांगा,  राजनारायण  जो  ने  चल्दा  मांगा
 लेकिन  ये  जो  अन्दे  से  घृणा  करने  वाले  लोग  है--
 मैं  अपने  विरोधी  दलों  के  मिलों  से  और  खास  तोर
 से  साठे  साहब  से  कहना  चाहता  g-ae  की
 माताजी  को  भी  चन्दे  से  नफरत  है,  तो  मैं  इस
 चन्दे  से  नफरत  करने  वालों  से  कहना  चाहता  हूं--
 एक  साथ  बैद  कर  इस  पर  विद्यार  करें,  झ्पने  सीते
 पर  हाथ  रख  कर  विचार  करें>-कया  इस  समस्या
 का  कोई  समाप्रान  हो  सकता  है?  इस  समस्या  को
 समाधान  एक्यूजेशन्ज  से  नहीं  होगा।  यह  कहना
 गलत  है  कि  नई  रेवेलेशन्ज  हुए  हैं  |  मैं  चन्दे  से
 नफरत  करने  वाले  मित्रों  से  कहता  चाहता  हूं--
 यह  परम्परा  प्रारम्भिक  काल  से  हैं,  जब  से  कांग्रेस
 पावर  में 'भाई,  स्वा  मांगती  रही  ।  फर्क  सिर्फ
 इतना  है--सी0  ro  गा  जैसे  जो  पुराने
 रिएक्शनरी  सीहर्स  रहे  हैं,  वे  रमोंद  दे  कर  चन्‍्दा
 लिया  करते  थे,  लेकिन  जब  से  प्रगतिशील  हो  गये,
 तब  से  रसीद  धौर  पुर्जे  की  जरूरत  ही  नहीं  रही  ।

 मैं धाप  के  जरिये  अपने  मित्रों  से  कहना
 चाहता बीत

 पर  गम्भीरता  से  विचार  करने  के
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 ऋरती  थी,  उस  को  भी  इस  की  थोड़ी-बहुत  जातकारी
 झवषय  होगी.

 श्री  सोयत  रा  :  प्रूफ  लाइग्े  t

 श्री  गोरी  शंकर  राय  :  प्रुप  की  क्या  जरूरत

 है
 यह  कोई  प्रदालत  नहीं  है  ।  मैं  तो  भले  झादमी
 लिये  यह  बात  कह  रहा  ma  उस  को

 हे करने  के  लिये  तैयार  है  t  यह  कह  देने  से
 कन्हींने  चन्दा  वसूल  किया,  उन्होंने  चन्दा  वसूल
 किया,  इस  से  काम  नहीं  चलेगा  ।  प्राप  ने  प्रपने
 मापण  में  एक  भो  ऐसा  सुझाव  नहीं  दियो  कि  इल
 को  बसे  ठीक  विया  जाय  चन्दा  वसूल  करना
 कोई  नई  बात  नहीं  है,  यह  प्रवत्ति  प्रारम्भ  से  ही
 थी  Y  जब  हमारा  शाष्ट्रोय  श्रान्दौलल  चल  रहां  था,
 तब  भी  देश  के  पएंजीपतियों  ने  राष्ट्रीय  प्रॉस्दोलम
 में  सदा  दे  कर  हमप्तारी  सहायता  की  थी,  लेकिन
 उस  समय  पावर  उन  के  पास  नहीं  थी,  इसीलिये
 करपान  का  पझ्सर  नहीं  पड़ा  |  उस  के  वाद  पं0
 जबाहर  लाल  नेहरू  के  जमाने  में  भी  प्‌ंजीपति  चन्दा
 बेते  थे,  इन्दिरा  गांधी  के  जमाने  में,

 (4
 बहे

 अगतिशील  झौर  डाइनेसिक  थी,  इस  वह
 प्राकाश  तक  चला  गया  t  मैं  श्पने  उधर  बैंटे  हुए
 मिन्नों  से  कहना  चाहता  हूँ--उपहोंने  भपने  समय  में
 एस  परम्परा  को  बड़ा  बीभत्स  रूप  दिया  t  सभापति
 महोदय,  W977  में  जब  पालियामेन्ट  के  चुनाव  हुए
 में  विश्यास  के  साथ  कहता  हुं--हमारी  पार्टी  के
 पास  Om  रुपया  भी  देने  के  लिये  नहीं  था  ।  लोगो
 ने  चन्‍्दा  देकर  हम  को  चुनाव  लड़ाया  था  ।  मैं  यह
 नहीं  कहता  कि  श्धर  सब  सन्‍्यासी  बैठे  हुए  है  या
 बह  चन्दी  नहीं  लेंगे  n  लेकिन  मैं  प्रपने  भाई
 इन्नोकराणन  ौर  चर्दाण  साहब  से  कहना  चाहता
 हनक  कांस्रेन्सम  इवाल्व  कीजिये  कि  किस  तग
 मे  हंस  समस्या  को  समाधान  होगा  ।  लेजिस्लेशन
 मे  शर्म  संगस्या  को  समाधान  नहीं  ही  सकता  ।

 आद
 lose  में झापनें  लेजिस्लेशन  अनासा,  लेकित  उस

 स्लेशन  से  भ्रापने  व्लैक-मनी  को  व्यापार  मुक्त  कर
 दिया,  घोर-बआंजारी  का  पैसा  राजनीसिफ  फण्ड  में  प्रासे
 लगा।  मै  एक  पुरानी  शिबेट  पढ़  रहा  था--उसमें  लिखा
 a

 Phe  Government  of  the  people  by  the
 industrialists  ancl  for  (he  industrialists.

 ऐसा  झापने  उस  समय  किया  ।  मेरे  पास  समय  गहीं  हैं,
 मैं  प्रापकी  तरह  से  मुख्य  वकसा  नहीं  हँ--वर्ना  में  भाषकों
 बतलाता  कि  किस  प्रकार  से  कांग्रेस  सरकार  ने  एम
 एम  टी  सी  के  द्वारा  कास्ट-आ्रायरन  का  दाम  बढ़ा  कर
 किन-किन  कन्‍्ट्रीज  से  टन्‍ज  पभ्राफ-मनी  लेकर
 विदेशी  बैंकों  में  जमा  किया  ।  मेरी  ताम  लेते  की  झादत
 नहीं  है,  लेकिन  मैं  जानता  हूं--जों  लोग  प्रभारिटी  में
 बे--उनका  कितना  रुपया  विदेशी  बैंकों  में  जमा  है  1
 रिकार्ड  चिल्ला-चिल्ला  कर  इन  थातों  को  बतलाता  है।
 मैं  एक्सयजेशन  नहीं  करना  चाहता  हैं,  लेकिन  एक  बात
 कहना  चाहता  हू--भगर  सचमुच  में  इस  समस्या  को
 समस्या  के  रूप  में  लें--तब  तो  इसका  समाधान  निकल
 सकता  है,  लेकिन  यवि  उनका  उद्देश्य  कान्ति  भाई  का  नाम
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 लेता  है,  तो  मैं  नाम  तो  नहीं  लेना  चाहता,  सलेकित  साठे
 साहब  आपको  मालम  होगा,  ब्रापके  यहाँ  उमाशंकर
 दीक्षित  पहुंचे  चन्दा  इकट्ठा  किया  करते  थे
 at  झानन्द  भवन  के  द्वेंजरर  थे,  उसके  बाद
 कांग्रेस  के  देजरर  हुए  शौर  फिर  देश  के  ।  हमारे
 यहां  एक  नेशनल  हेरल्ड  प्रखवार  है  ।  इसमें  संबली
 ब्लैक  मती  इनजेक्ट  होती  रहती  है  t  भखबार  में
 घाटा  है  लेकित  उसको  बिल्डिंग  बनती  रही  |
 व्यक्तिगत  रूप  से  घन्दे  से  नहीं,  पोलिटिक्स  के  नाम
 पर  ब्लैक  मी  मांग  करके  नेशनल  हेरह्ड  को
 सींचा  गया  जोकि  एक  परिवार  की  सम्पत्ति  है  t

 जसको  सींचा  गया  ।  मैं  जानता  हूँ  कि  भ्राज  भी,
 जो  लोग  प्रज  शक्ति  में  या  पावर  में  नहीं  हैं, दुदस+
 बस  हंजार  श्पये  महीना  खरे  करते  हैं  ।  उनमें
 बहुत  से  पालियामेंट  के  मेम्बर  भी  हैं  ।  कहाँ  से
 यह  सब  झांता  है  ?  ये  सब  आते  किस  चीज  को
 साबित  करती  हैं  ?

 =a शाप  प्रधान  मंत्री  मोरारजी  देसाई  पर  हमला
 करिये  लेकिन  शीशे  के  धर  में  रहने  वाले  शोग
 ऐसा  हँसला  न  करें  ।  झ्राप  प्रगर  करना  चाहते
 तो  इस  द॒ुप्ठि  से  करो  कि  कोई  सुझाव  रखो  जिसले
 म  लोग  मिल  फर,  बैठ  कर  बात  करें  ।  श्राप
 ब्रधान  मंत्ती  जी  से,  मंत्रियों  से  बात  करिये  t  मैं
 बहूँगा  कि  चष्काण  साहब  बात  करें  ry  शायद  प्राप
 लोग  नहीं  जानते  कि  हिन्दुजा  ब्रदर्स  क्या  है  |  यह

 ह्
 अंज़िमंडल  में  रहने  वालों  की  जानकारी  में

 ,  यह  उस  वक्‍त  चंदे  की  बात  है  7

 में  कहना  चाहता  हूं  कि  इस  प्रस्ताव  को  लाकर
 इस  संदन  का  इस  तरह  से  दृर्परयोग  नहीं  होता
 चाहिए  कि  कोई  झ्रादमी  कोई  खास  शिकायत  करने
 के  लिए,  शललिटिफल  सोटिव  से  इसका  दुरुपयोग
 करे  में  भापसे  कहना  चाहता  हूं  कि  झ्रापको  कोई
 शिकायत  है  तो  इस  सदन  में  सभी  दलों  के  लोथ
 मिल.  कर  बैठें  बौर  विचार  करें  कि  पैसे  इस  देश
 के  चरित्त  को  भ्रच्छा  रखना  है,  कैसे  हस  देश  में
 अंद  की  राजनीति  चलगी  भौर  कहां  तक  चलेगी,
 कहां  तक  उसकी  सीमाबद्ध  करना  है  ।  इस  पर  . मिल
 कर  सब  लोगे  सोच  सकते  हैं  |  यह  चीज  एक-
 दूसरे  को  गाली-गलौज  देकर  नहीं  सोची  जा  सकती
 है  ।

 सान्यवर,  हमारे  दो  टीचर्स  थे  |  एक  बड़े
 विद्वान  थे  और  दूसरे  कुछ  कम  पढ़ें  लिखें  थे  ।
 दूसरे  टीचर  जब  इम्तिहान  होता  तो  नकल  करने  वाले
 लड़कों  को  पकड़  लिया  करते  ।  उनसे  हमारे
 विद्वान  टीचर  कहा  करते  थे  कि  तुम  बचपन  में
 जरूर  सकल  करते  होंगे  तभी  नकलचियों

 ही  का  पु जाते  जहो  ।  इसलिएं  हमारे  ये  भाई  भी  हैं
 कि  कहां  कहां  से  चन्दा  प्राता  है,  कहां  कहां  इसके

 4  इनकी  i6  ot  agi  ar
 भी  इंकते  से  हिचकता  हूँ  क्मोंकि  इतकों  सब  मालूम
 है  कि  कौन  कहां  कहां  ताजुक  मौका  है  |  ये

 ् से  नाजुक  मौकों  को  जनते  हैं  t  इसलिए  मैं  भा
 कहता  हूं  कि  प्लाप  इस  पर  बैठकर  विचार  कीजिए

 सुझाव  ॥  यह  काम  कानून  बनाने  से
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 [at  ate  शंकर  राय]
 होता  है  तो  वह  बताइये  ।  यह  देश  62
 करोड़  का  है।  देश  में  कांति  भाई  के
 झतिरिकत  क्‍या  हर  किसी  को  चंदा  मांगने  से
 नफरत  है  ?  झाखिर  आप  क्‍या  कहना  चाहते  हू।
 वाट  डु  यू  वांट  टू  इम्प्रेस  भ्पोत  भी  ?  मैं  कहता

 कि  इस  सारे  मामले  पर  बैठ  कर  विचार  कीजिए
 कैसे  इस  समस्‍या  को  हल  किया.  जाए.  इस

 प्रस्ताव  का  एक  हिस्सा  अ्रपनी  पराकाष्ठा  पर  चला
 गया है  ।  जब  चव्हाण  साहब  मंत्रिमंडल  में  थे  तब
 भी  रिविलेशंस  हुए  हैं।  हसलिए  यह  कहना  कि

 पंजीपतियों  से  पैसा  लिया  गया,  इस  बाल  को
 शायद  श्री  उननीकृष्णन  जी  उतना  नहीं  जानते
 जितना  कि  श्री  चव्हाश  साहब  जानते  हैं  ।  इसलिए  मैं
 कहना  चाहता  हूं  कि  सभी  दलों  के  लोग  अैठें,  एक
 कांसेन्सस,  एक  भ्रण्डरस्टडिग  पर  नायें  कि  किस
 सरह  से  सार्वजनिक  जीवन  में  एक  परम्परा  कायम
 की  जाय,  मैयार  निश्चित  रूप  में  कायम  किये
 जायें  ।  खासी  गाली  देने  से  तो  यह  नहीं  होगा  y
 झाप  इसके  लिए  मैयार  तय  कीजिए  ।  यह  मैं

 किसी  को  डिफेंड  करने  के  लिए  नहीं कह  रहा  हूं  ।
 मैं  इसलिए  कहना  चाहता  हूं  कि  यदि  भाप  समस्या
 का  समाधान  करना  चाहते  हैं  तो  बैठ  करके  इसका
 हल  .इंढें,  वह  जरूर  निकलेगा

 tt  weer  we  (भ्रकोला)  oo:  सभापति
 महोदय,  मैं  गौरीशकर  राय  जी  से  सहमत  हूं
 जो  भ्रभी  उन्होंने  बात  कही  t  यह  जो  प्रस्ताव
 मेरे  मित्र  श्री  उन्‍नीकृष्णन  जी  ने  यहां  पर  रखा  है,
 इस  प्रस्ताव  से  जो  सबाल  उन्होंन  उठाया  है,
 उसका  हल  इस  तरह  से  निकल  सकता  है  यह  बात
 मेरी  समझ  में  नहीं  भायी  ।  (व्यकधान)  प्रापकी
 झायी  हो  तो  बताइये  ।  मैं  गौरीशकर  जो  से
 सहमत  हूं  ।  इसलिए  कि  चन्दा  इकट्ठा  हो  रहा  ey

 और  पावर  को  बड़ी  समस्या  है  भौर
 उससे  खतरा  पैदा  हुआ  भूत  वह  प्रभावित  करती  है
 झौर  बड़े  लोग  जो  सत्ता  में  हैं  मिनिस्टर  हैं  उन्हें
 ज्यादा  सहूलियत  होती  है  तो  मह  बात  तो  प्राज  से
 भहीं  है  |  जो  मिनिस्टर  रहेगा  भ्रौर  जो  सत्ता  में
 रहेगा  स्वाभाविक  है  चनन्‍दा  उसी  के  पास  जाएगा
 शौर  सत्ता  में  न  रहे  तो  उसके  पास  चन्दा  नहीं
 आएगा,  यह  भी  स्वाभाविक  बात  है  झाज  सत्ता
 में  नहीं  रहे  इसलिए  शिकायत  हो  तो  आत  श्रलग
 है  ।  लेकिन  सवाल  जैसे  राय  जी  ने  कहा,  यह  है
 कि  इसकी  बुनियाद  में  हमें  जाना  होगा।  ब॒नियादी
 बात  के  लिए  श्राप  क्‍या  करना  चाहते  हैं  t  कोई
 नया  सिस्टम  निकालने  वाले  हैं  जर्मनी  में
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 अन्द  लोगों  के  हाथ  में  एकत्रित हो  तो  बहा  काला
 धन  भी  पैदा  होता  हैं  |  ऐसी  भ्रर्थ  व्यवस्था  में
 भाप  चाहें  कुछ  कर  लें  तो  कुछ  नहीं  हो  सकेगा  v

 का  पग  दु  शद  हे  पर
 उपयोग  या

 दुरुपयोग  रा  दबा  ए  कंट्रोल  में
 लाने  के  लिए  किया  ही  जाएगा  ।  यह  हकीकत
 है,  यह  वस्तुस्थिति  है  i  am  ak  हम  इसको
 बदलने  के  लिए  प्राज  भी  तैयार  नहीं  हैं  ।  जो
 बैस्टिड  हृंटरेस्ट  हें  उनको  खत्म  करने  के  लिए
 तैयार  नहीं  हैं  ।  भ्रन्यान्य  सवालों  पर  बहुत  बड़ी
 बहस  हो  सकती  है  |  होता  क्‍या  है  ?  हम  भ्रापकी
 धोर  श्राप  हमारी  टोपी  उछालने  की  कोशिश
 करते  हैं  ।  हम  कान्ति  भाई  को  गालियां  दे  देते
 हैं  भौर  भ्राप  संजय  को  गालियां  दे  देते  हैं  ।  यह  कया  है
 27°00  hrs.

 शो  सोगत  राय  (बेरकपुर)  a  दोनों  में  मेलजोल  हो
 गया  है  t

 st  wart  साठे  :  यही  बात  बलेगी  शौर  इसमें
 झ्रापकों  सन्‍्तोष  है  मुझे  कोई  एतराज  नहीं  है।  भापने
 शाह  कमीशन  बैठाया  |  साठ  केसिस  सजय  गांधी
 पर  चलाए  t  तेरह  केसिस  इदिरा  जी  पर  चलाए,
 मिसयूज  माफ  पावर,  कुरप्शन  इन  हाई  झ्राफिस  t
 पर  जब  दूसरे  का  बेंटा  हो  तो  खराब,  प्रपना  बेटा
 हो  तो  ललवा  ।  उसके  नाम  से  बोलों  मत,  वह

 दूध  का  धुला
 हुआ

 झा  है,  साफ  है,  वह  कोई  बदचलन
 नहीं  है,  बात  न  करो,  वह  कुरप्शन  नहीं
 करता  है

 ्
 में  सभी  बुराइयां  हैं  7 इससे  मामला  नहीं  ।  मैं  आपसे  पूछना

 चाहता
 पी

 क्या  पझ्लापने  इस  पर  गम्भीरता  से
 विचार  है?

 37°03.  hes.
 (Dr.  Sussira  Nayar  is  the  Chair]

 प्र्थ  व्यवस्था  के  आरे  में  कोई  बोलता  है  क्या  ?
 भाप  और  हम  किसी  को  भी  शायद  उसकी  फ्रसत
 नहीं  है  1  जब  से  झ्ापसत्ता  में  झ्राए  हैं  मुझे  बताइये कभी  ऐसी  शर्चा  ,  कभी  ऐसी  बैठक  हुई  है  कि
 ब॒दियादी  परिवर्तन  प्राधिक  ढांचे  में  हम  कैसे  लाए
 शौर  झाप  हमें  चुनौती  दें.  कि  चलिये  बुनियादी
 परिवर्तन  लाना  है,  ये  जो  वैस्टिड  इटरेट्स  हैं,
 कृपिटलिज्म  क  जो  गढ़  हैं,  जो  जम  कर  बैठ  गए
 हैं  सीने  पर  इस  देश  के  इनको  खत्म  करना  है,
 चलो  यह  हमारा  प्रोग्राम  है
 ना  चाहिये  और  भाभझो  इस  प्रोग्राम  कों
 कोई  बात  हुई  ?  इस  बात  पर  चर्चा  नहीं  होगी
 इस  बात  पर  प्रापको  भी  फुर्सत  नहीं  है  क्योंकि
 पाप  उन्हें  धमका  नहीं  लगा  सकते  ।  वेस्टेड  इटरेट्स

 20  हजार  करोड़  ब्लेक  मनी  जिनके  कब्जे
 झौर  वह  भी  दो,  तीन  हजार  लोगों  के  हाथ
 हो  तो  वह  किसे  इस  देश  में  नहीं  खरीद
 ?  सारी  टौप  ब्यूरोक्ेसी  उससे  मिली

 भाप  बताइये  सीने  पर  हाथ  रख  कर
 पालियामेंट  कह  दे  क्या  एक  एम0  पी0

 ग् चुनाव  35,000  रु  में  होता  है  ?  नहीं  t
 a कहां  से  भाता  है  पैसा  जो  लाख,  सभा  साथ  ©

 होता  है,  यह  पैसा  कहां  से  भ्राता  है.  वही  भाता
 है  जो  कांति  भाई  से  जमा  किया  t  उतको  जो  80

 ्

 में
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 लाख  ०  मिला,  आपने  तो  सूबेनियर  कलेक्शन
 जो  कांग्रेस  का  हुआ,  उस  सम्बन्ध  में  i809  लोगों
 के  नाम  झापने  गिनाये.  धौर  उस  पर  कार्यवाही
 भी  की,  नोटिस  दिये  गये  कम्पनियों  को  t  80
 लाख  जिन  लोगों  से  भ्राया  उनकी  भी  लिस्ट  दे
 दीजिए  झौर  उनके  ऊपर  भी  नोटिस  दीजिये  ।
 लेकिन  नहीं  देंगे  झाप,  योंकि  सी०  बी०  गप्ता
 साहब  कहते  हैं  कि  उसने  मुझे  पूरा  हिसाब  दे  दिया
 है  बौर  जो  पार्टी  के  लोग  हैं  उन्होंने  चन्दा
 बलेगट  भी  किया  लेकिन  कोई  हिसाब  नहों  दिया  ।
 यह  गुप्ता  जी  कह  रहे  थे  ।  भ्रथ  इनसे  पूछिये  कि
 उन्होंने  80  लाख  fo  fart  wat  रहे,  केवल
 प्रधान  मत्री  के  पुत्र  होने  के  नाते,  इकट्ठा  किया  तो  जो
 मंत्री  हैं  माननीय  पटनायक  या  माननीय  एच०  एम०
 पटेल  इनको  कितना  मिला  होगा  ?  उसका  हिसाब  कोई
 बतायेगा.  पर  वह  बात  भी  नहीं  होंगी  t  में
 ग्रापसे  कहता  हूं  फिर  से  गम्भीरता  से  विचार
 कीजिये  |

 हमारे  कामत  साहब  को  शाह  कमीशन  पर
 बोलते  समय  उनको  एक  ही  बात  मालूम  है  कि
 किस  तरह  से  चरित्र  हनन  इन्दिरा  गांधी  शौर
 उनके  खानदान  का  किया  जाय  जिससे  उनकी  शामा
 संतृष्ट  हो  t  हमारे  बाकी  के  भी  लोग  हैं  t  भापको
 याद  होगा  कि  उन्होंने  हमप्टी  डम्प्टी  लियरिक
 सुनाई  थी...  .

 श्री  हरि  चिष्ण  कामत  (होशंगाबाद)  :  वह
 रेकार्ड  पर  है,  टेप  पर  है  t

 ay  -बसम्त  साठे  :  एक  रिमरिक  मैं  भी  इनको
 सुनाना  चाहता  हु  प्रापके  बारे  में,  गौरीशंकर
 राय  के  बारे  में  :

 सम  जूठमलानी  गौरी  लाल,  गौरीशंकर  प्ौर
 कंवर  लाल,  भ्ौर  प्राई०  सी०  एस०  हरि,  झाई०
 सी०  एस०  हरि  विष्णु  कामत,

 Some  jooth  malani.  Gauri,  Lal,  IGS  Hari with  much  sound  and  fury;  Signifying
 nothing,

 Indira  Gandhi  they  wanted  to  bury  :
 Now  they  fret  and  {ume  in  impotent  rage at  her  renewed  success  and  glory.

 श्री  हरि  बिध्ण  कासत:  जमा  नहीं  ठीक  t

 SHRI  VASANT  SATHE  :  Now,  to
 revert  to  the  subject  under  discussion,  it
 is  said  that  Kantibhai  has  nothing  to
 do  with  politica,  heisonly  a  Private  Secre-
 tary  looking  after  his  aged  father.  What
 does  Kantibhai  have  to  say  about  this  ?
 A  German  correspondent  interviewed  him
 and  this  is  how  the  interview  goes  on.

 The  correspondent  asks  :  ‘‘Well,  how
 do  you  serve  your  father  ?”".

 Kantibhai  :  ‘‘Well  ,  you  see  my
 father  is  very  old  and  he  needs  to  depend
 upon  some  one  for  decision-making.”

 Correspondent  :  ‘surely  he  can  cun-
 sult  his  Cabinct  colleagues.”"

 Kantibhai  :  ‘‘Yes,  he  consults  them
 and  they  give  their  opinion.  But  I  usually
 advice  him  on  which  opinion  to  take.”

 So,  Madam  Chairman,  Kantibhai  has
 no  role  at  ail  !

 इस्पात  श्रौर  खान  मस्ती  (श्री  बोज  पटनायक):
 यह  कहां  से  पढ़  रहे  हो?

 थ्  बसन्त  साठे :  German  Magazine
 कांति  भाई  कोई  रोल  श्रदा  नहीं  करते  वह  तो
 केवल  श्रवण  कुमार  की  तरह  पिता  की  सेवा  में
 लगे  हैं  |  में  आपसे  कहता  हूं  कि  कोई  दृध  का
 घला  नहीं  है,  कोई  यह  नहीं  कहे  कि  holier
 than  thou  ara  at  ate  करप्शन  के  पुतले  हैं,
 मुहे  की  जो  बुनियादी  बात  है,  में  भ्रापकी  मार्फत
 कहूँ  तो  सवाल  का  हल  निकाला  जा  सकता  है  :
 नहीं  तो  वह  तो  हंस  रहे  हैं  कि  भ्रच्छा  मौका  है,
 तू-तू,  मैं-मैं  हो  रही  है  ।  जूतम  पैजार  में  बगे  हैं
 शौर  जब वना.  धायगा  तो  चन्दे  के  लिये  हमारे  पास
 आयेंगे  t  वह  जानते  हैं,  हंस  रहे  हैं,  भापका  मखौल
 उड़ा  रहे  हैं  1

 आप  एक  दूसरे  पर  कीचड़  उछाल  रहे  हैं।  भाप
 इस  भावन।  से  मत  देखिए,  राजनीति  बह  रहो  है,  पटरी
 पर  से  फिर  से  उतर  रहीं  है  t

 Our  whole  national  debate  is  getting
 derailed  on  non-issues.  Believe  me,  the
 biggest  non-issue  was  Indira-baiting.  Now
 itiscoming  home.  Ithas  started  against
 each  other  in  he  Janata  Party  itself.
 This  cancer  will  grow.  I  beg  of  you,  I
 beg  of  my  friends  through  you,  Madam
 Chairman,  to  consider  this  issue  in  this
 larger  perspective  and  gravity  and  approach
 it  with  that  basic  approach  of

 removing the  system  which  corrupts  and  whic
 corrupts  all  individuals.  And  as  long  as
 that  system  prevails  you  cannot  undo
 corruption  by  just  passing  this  resolution
 or  some  law.  Thank  you  very  much  for
 giving  me  this  opportunity.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Madam  Chairman,

 though
 gh

 the  resolution  expresses  concern  in  the
 future  of  parliamentary  democracy  by
 the  increasing  role  of  money  in  clec-
 tions  but  mainly  the  discussion  is  cen-
 tering  round  charges  of  corruption  against
 Kanti  Desai.  These  two  aspects  T  want
 to  deal  with  separately.

 T  do  not  blame  them  because  they  are
 out  to  utilise  every  occasion  to  discredit
 the  Janata  Government  and  the  Janata
 Party  and  to  take  maximum  political
 advantage  of  it.  Mv  accusation  is  against
 the  Janata  Party  and  the  government  and
 Mr.  Morarji  Desai  himself  because  the
 Prime  Minister  should  not  have  given  any
 scope.  Wherever  any  charge  of  corruption
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 [Shri  Samar  Mukherjee]
 comes  and  when  it  comes  in  a  concrete
 form,  he  should  have  faced  it  with  some
 farm  of  inquiry.  If,  without  that,  the
 Prime  Minister  comes  to  defend  the  son,
 it  links  up  the  old  tradition.  Here  a
 tradition  has  developed  that  sons  and
 daughters  of  Prime  Ministers  and  Chief
 Ministers  have  becume  the  real  reasons  of
 the  exist  of  the  Prime  Ministers  and  Chief
 Ministers  from  the  scene  of  political  lite.

 SHRI  M.  र,  GOVINDAN  NAIR
 (Trivandrum)  :  That  is  why  Bengal  has
 always  chosen  the  bachelors.

 SHRI  SAMAR  MUKHERJEE:  Now
 is  the  time  for  the

 ~
 Party  Govern.

 ment,  the  Janata  Party  as  well  as  the
 Prime  Minister  to  defend  their  image before  the  public  life.  They  should  come
 forward  to  have  a  probe  on  every  case
 wherever  any  concrete  charge  of  currup- tion  cumes  and,  if  that  charge  is  proved,
 the  Prime  Minister  and  the  Government
 should  take  proper  steps  and  fully  disso-
 ciate  with  those  actions  and  defend  the
 integrity,  honesty,  purity  of  the  party  and
 the  position  the  Prime  Minister  is  holding. When  again  and  again  this  type  of  com-
 plaints  and  charges  come,  they  should
 be  met  with  proper  enquiries  otherwise
 the  entire  attention  of  uhe  House  and  the
 whole  county  wil  be  engaged
 and  diverted  into  those  issues  and  only this  will  be  a  common  talk  before  the
 public,  while  the  government  gave  no  time,
 no  attention,  to  the  basic  problems  of
 the  people.  Only  these  issues  are  geuing
 primacy.  That  is  why  we  told  in  the
 past  alo  that  whenever  the  question  of  the
 detters  rame  up,  we  bad  told  the  Prime
 Minister  to  lay  the  Jetters  on  the  tahle,
 Let  the  public  see  what  is  there  in’  the

 lette  f  there  are  charges,  that  should
 subjected  to  be  probed.  Now,  it

 has  been  declared  by  the  Prime  Minister
 that  if  there  is  a  conerete  charge  and
 if  any  Member  is  prepared  to  give  it
 in  writing,  ‘]  am  prepared  to  forward
 it  to  the  Judge  of  the  Supreme  Court.’
 T  would  urge  upon  the  freinds  bere  to  give them  in  writing  and  offer  to  the  Prime
 Minister  the  scope  to  test  this  declara-
 tion.  Let  him  forward  that  to  a  Supreme Court  judge  and  Iet  it  be  probed.  (dn
 terruptions)

 SHRI  SAUGATA  ROY:  Whether  it
 applies  to  the  foreign  transactions  also?

 SHRI  SAMAR  MUKHERJEE:  That
 the  judge  will  decide.

 Madam,  Chairman,  whenever  the  friends
 bring  these  charges,  they  pose  themselves
 as  if  they  are  the  real  fighters  against
 corruptions.  Look  at  their  own  back-
 gcound.  They  must  be  ¢elf-critical;  they must  be  honest.
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 SHRI  HARI  VISHNU  KAMATH:
 The  less  said  the  better.

 SHRI  SAMAR  MUKHERJEE: Before  starting  accusing  others,  their
 attendtion  should  be  drawn  to  the  issue
 of  Blitz,  last  year,  April  16,  The  whole
 headline  is:  ‘Congress  Looted  Crores
 from  State  Bank’.  It  is  alleged—]  am
 reading.

 “It  is  alleged.  fur  cxample,  that  Vara-
 dachary  personally  carried  Rs.  9  crores
 in  tin  boxes  to  Malda,  from  where
 former  Banking  Minister  was  contesting the  Lok  Sabha  elections...
 Shri  Dinesh  Joarder  is  here.  He  de-

 faied  Shri  Pranab  Mukerjec.
 Mis  as  well  as  Rac  Bareili  and
 Amethi,  Indira  and  Sanjay  Gandhi’s
 constituencies,  and  supervised  the  cash
 handauts  to  voters.”

 SHRIC.M.  STEPHEN  (IDUKK]):
 Shah  Commission  was  there.

 SHRI  SAMAR  MUKHERJEE:  No
 please  be  self-critical.  Don't  abolve
 yourself  of  the  responsibility.  You  never
 raised  your  voice  against  this  type  of
 curruption,  —  (faterruptions)

 My  aceusation  is  that  you  never  raised
 your  voice  aginst  corruption,  New  vou heeome  the  crities  of  corruption,  tditi-
 ruption,  Latkhs  ave  spent  oon  posters.
 I  quote:

 “Two  of  the  premier  financing  units,
 the  State  Bank  of  India  and  the  T
 weee  horribly  muleted  in’  aM
 hke  operation.  Dissenting  officials
 sacked  of  transferred  and  the  compliant ven  undue  promotions  and  cv-
 tensions.
 Afier  State  Bank  Chairman  Talwar
 was  brusquely  edged  out  of  the  job,  his
 seecessor  TR  Varadachary  was  forced
 to  pull  crores  out  of  the  Biuk’s  funds
 to  finance  the  Ruling  party's  election
 campaigns,
 Insiders  claim  the  money  was  collected
 from  the  banks’  customers  who  _  were
 given  generous  overdrafis  and  forced
 to  part  with  a  substantial  percentage ofit  on  pain  of  withdrawal  of  all  faci-
 lities  in  future.  In  the  process  the
 bank's  till  was  severely  drained.

 ve

 To  get  an  extension  of  service,  Chairman
 Varadachary  was  further  compelled
 to  please  the  Banking  Minister  by
 giving  huge  advances  to  certain  par-
 ties.  In  some  cases  the  advances
 were  handed  over  even  before  proces-
 sing  the  documents,  and  in  other  cascs before  the  signing  of  the  agreements.
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 After  the  election  were  over  they  tried  to
 regularise  these  in  bad  debts,  There
 are  other  details  also  but  Iam  not  going into  them.  Isimply  want  to  draw  the
 attention  of  the  hon'ble  Members  who
 have  now  brought  these  accusations-- I atm  not  opposed  to  bringing  accusations—
 if  they  are  sincerely  interested  in  fighting
 corruption  then  they  must  start)  from
 their  own  self.  (Interruptions)

 SHRI  G.  M.  STEPHEN  ;  Let  us  begin with  the  four  CPL  (M)  Ministers  against whom  corr.tption  charges  were  establish-
 ed  by  Gominission  of  Enquiry  instituted
 against  them.  (dnterruptions)

 SHRI  SAMAR  MUKHERJEE: Madam  Chairman,  I  support  Mr.  Sathe
 in  one  respect  that  this  very  system— under  which  we  are  living—is  based  on
 exploitation  and  for  thirty  years  of  Congress rule  the  rieh  have  become  richer  and  the
 poor  have  become  poorer  and  there  has
 been  concentration  of  moncy  and  growth of  monopoly  houses,  For  this  you  eannot
 accuse  Janata  party  government.  But
 we  accuse  the  Janata  party  government that  they  are  pursuing  the  sane  policy. There  bas  been  no  basic  change  in  the
 policy  of  the  Janata  party  government.
 Money  is  being  concentrated  in  the  hands
 of  the  few.  What  does  the  Directive
 Principle  in  the  Constitution  say  ?  It
 says  that  disparity  should  be  reduced.
 But  what  is  there  is  in  actual  practice. The  rich  are  becoming  richer  and  the
 poor  are  becoming  poorer.  ‘The  dis-
 parity  is  growing  day  by  day.  Only last  month  the  Reserve  Rank  reports revealrd  that  the  monopoly  houses  have
 earned  nearly  59  per  cent  more  profit in  the  years  AQT2,  tu  1975.  The  monopoly houses  know  that  this  government  is  pro-
 viding  through  their  policies  the  scope for  earnings  huge  profit  and,  as  such,
 they  are  interested  to  keep  this  govern- mont  in  power.  They  know  so  Jong  as
 this  governnrent  is  in  power  their  profit
 earning  scope  will  remain  intact.  As
 the  people  at  large  are  being  exploited and  so  their  dis-content  is  growing  day
 by  day.  These  monopoly  houses  know
 that  it  is  becoming  more  and  more  di-
 ficult  for  the  ruling  party  to  get  support and  face  the  elections.  That  is  why
 people  must  be  influenced  by  money
 power,  by  using  castcism,  communalism
 and  various  oth  her  fradaulent  methods,

 Day  by  day,  capitalism  is  faced  with
 Crisis.  Day  by  day,  money  is  concen-
 trated  in  the  hands  of  afew.  Day  by  day these  peonle’s  movements  arc  growing. More  and  more,  these  big  capitalist  houses
 and  the  exploiting  classes  are  bound  to
 purchase  the  ministers  and  use  them,
 and  use  their  money  power  a  for
 influencing  the  voters,  Thisis  invitable
 in  this  system.  That  is  why,  when  you

 talk  of  removing  corruption,  we  must keep  this  in  mind.  The  Government  hag changed.  But  the  State  machinery  hay not  changed.  The  entire  bureacracy  js there.  You  can  change  one  cfficer  from one  department  to  ancther  department But  he  is  bred  in  this  atmosphere,  where everybody  has  heen  foreed  to  be  corrupt If  any  honest  officer  is  there,  he  has  to face  punishment,  By  becoming  honest by  refusing  to  become  corrupt,  he  is pressurised,  he  is  transferred  or  he  ig demoted.  They  are  forced  to  become corrupt  and  they  become  part  and  Parce]
 of  the  ruling  machinery.  That  is  why  in
 this  limp  ere  you  cannat  expect  that

 the
 entire  administration  will  be  free rom  corruption.  That  is  why  J  say  that higher  political  consciciusness  is  necessary and  the  entire  people  must  be  aroused to  fight  corruption,  The  consciouness of  the  people  must  be  reused  against corruption  to  curb  the  vesibility  of  cor- ruption  spreading  in  ct tee  spheres,  The level  of  the  political  consciousness  of  the people  must  be  aroused  higher,  They must  get  the  fecling  that  money  cannot corrupt  the  people.  The  people  of West  Bengal  have  exhibited  their  political consciousness,  They  have  correctly  se. Ieeted  as  to  which  party  they  should support;  they  have  found  out  which are  the  parties  which  are  the  agents  of the  big  business  houses  and  who  are  the agents  of  the  exploiters.  They  have proved  that)  meney  cannot  influence them,  money  cannet  purchase  ye  tes Although  the  bourgecis  parties  spent Jakhs  and  Jakhe  of  tupees,  they  found that  their  candidates  lied  been  defeated and  the  Left)  forces  had  wen,  The glaring  example  of  West  Vengal  is  there, Lakhs  and  Jakhs  of  rupees  were  spent, but  the  pecple  inthe  villages  knew  to whom  they  should  vate.  In  the  vill:  ges landtords  spent  huge  amounts  of  meney, But  the  peasantry  has  been  intelligent enough,  They  decided  ‘we  will  eet  the

 money,  but  we  will  vote  for  our  own selected  candidates,  These  who  wanted to  influence  the  voters  with  mone  y  see that  even  after  spending  so  much  money their  candidates  had  been  defeated, Then  they  will  refuse  to  spend  money  in those  areas  in  future.
 So,  what  T  say  is  that  the

 Rr  ople's consciousness  must  be  roused,  Prople's cooperation  must  be  enlisted  to  fight  this
 system  and  to  change  this  system, People’s  organisations  must  be  organised and  developed.  Without  this,  ¢ here  is no  way  out.

 The  Janata  Party  Government,  inorder to  keep  thier  image,  must  come  ferward and  order  probe  whenever  there  is  any concrete  charge  of  corruption,  partic  ularly if  those  corruption  charges  are  in  cennec- tion  with  any  relation  of  any  Ministe:—
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 or  in  case  Of  any  relation  of  any  Prime
 Minister.  Otherwise,  with  the  experience of  37  years,  peuple  automatically  take  it
 for  granted  that,  even  after  the  Prime
 Minister  denying  it,  that  man  is  linked
 with  corruption.  That  impression  you cannot  remove  from  their  mind.  If  there
 is  a  probs,  that  probe  can  prove  that
 certain  charges  are  baseless.  If  it  is
 proved  that  the  charges  are  valid,  then  the
 strictest  punihmeat  must  be  awarded  to
 them,  Then  the  imag:  of  the  Prime
 Minister  will  become  more  heightened in  the  eyes  of  the  peole.  Then  only  he
 will  be  a  capable  of  feading  this  Govern-
 mint  and  the  people  of  the  country  to
 fight  corruption,  Then  only  his  words
 will  carry  wight  with  the  people. Otherwise,  his  words  will  never  carry
 weight  with  the  pruple.  That  is  why we  are  inisting  that  corruption  must  be
 fought  ruthlessly.  The  Janata  Party  has
 given  pledges  to  the  people  before  elec-
 tions  that  they  will  fight  corruption  upto
 the  last.  So,  I  demand  that  they  must
 come  forward  with  this  proposal:  When-
 ever  there  is  any  corruption  charge  against
 any  Minister  or  any  relative  of  a  Minis-
 ter,  they  must  immediately  order  a  probe.
 They  must  place  before  the  country  the
 results  of  such  a  probe,  That  alone  will
 heighten  the  image  of  the  Janata  Go-
 vernment.  Otherwise,  looking  at  the
 way  you  are  fighting  among  yourselves,
 you  will  also  have  to  face  the  same
 future  which  the  Congress  had  to  face.
 That  is  why  I  give  you  a  most  serious
 warning  that  you  must  re-think  and  re-
 model  and  reorient  your  entire  method
 of  functioning.

 With  these  words,  Madam  Chairman,
 I  would  tell  the  Houe  that  the  question  of

 fighting  conqupticn
 should  be  taken  up

 serious!  and  duc  weightage  must  be  given
 to  the  various  points  made  by  me.

 SHRI  P.  K.  DEO  (Kalahandi):  Mr.
 Chairman,  after  hearing  the  mutual  re-
 crimination  from  both  sides  and  after  so
 many  stinking  skeletons  have  come  out  of
 the  cupboard,  I  think,  no  persuasion
 would  be  required  on  my  part  —  for  the
 House  to  aceept  avery  constructive
 suggestion  which  T  have  put  forward  in  the
 shape  of  my  amendment.  In  my  amend-
 ment.  I  have  said:

 *tadd  at  the  end—
 ‘and  recommends  to  the  Government
 to  bring  forward  expeditioudy  —  legis.
 lation  vy  which  all  political  parties  in
 the  conntry  should  be  retistered  under
 the  Renistration  of  Societies  Act,  1860.
 (as  amended  up-to-date)  and  should
 maintain  accounts  of  all  their  receipts
 revealing  their  sources  and  ex

 pos supportsd  by  stamped  vouchers  and
 pubhsh  annually  a  statement  of  receipts and  expenditures  duly  audited  and
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 certified  by  a  a  chartered  accountant which  should  be  published  in  the  Ga- zette  of  the  Government  of  Inda.”
 There  would  be  no  two  opinions  that  it is  a  matter  of  great  concern  that  these are  undemocratic  intrusions  which  have been  susceptible  to  pernicious  influences, It  is  said  that  in  some  countries  power flows  through  the  barrel  of  the  gun,  but in  this  country,  we  know  that  power flows  through  money  bags  during  elec- tions,  The  poverty  and  ignorance  of  the

 voters  are  fully  exploited.  After  the elections,  they  start  engineering  defecticns, indulging  in  political  horse  trading  ani in  forming  minority  Governments.  In
 my  thirty  years  of  active  political  life in  every  case,  ]  know  that  while  submitting my  election  expenses  return,  I  have  sub- mitted  a  false  return,  I  adinit  this  myself and  it  must  be  true  in  the  case  of  every Member  in  this  House.

 Moncy  and  politics  are  two  sides  of  the same  coin  in  this  country.  In  last  Sep- tember,  the  Government  released  a  list of  180,  companies,  who  had  paid  Rs. one  lakh  and  above  for  advertisments  in the  souvenirs  of  the  political  party  then  in
 power.  We  would  also  like  to  know  the
 quantum  of  money  collected  from  the
 various  sources,  along  with  the  sources,
 by  the  present  ruling  party  in  this  county.
 Moncy  and  politics  have  always  have  a
 adulterous  relationship;  it  is  illegal  ard
 exciting.  Despite  various  picus  statements
 full  of  moraility.  politicians  do  take
 money  fromrich  people  and  from  the
 various  companies.  and  in  return  they
 promise  them  favours.  Most  of  the
 money  flows  from  the  unaccounted  —  black
 money  and  this  money  is  syphoned  to
 the  coffers  of  the  political  parties  in  a
 very  clandestine  way  and  under  the  t:  ke.
 In  this  House,  there  has  been  a  debate  in
 the  past  how  the  CIA  and  KGB  mency has  played  its  role  in  patronising  the
 various  political  parties  having  clan  dentine
 relationship  either  with  CIA  or  KGB.

 In  this  regard,  T  take  this
 on  portunity to  quote  a  few  lines  from  the  latest  book

 “Rescue  Democracy  from  Moncey-Power”’
 by  Shri  Rajagopalachari.  It  is  a  cem-

 ilation  of  the  vaious  articles  written  by
 Tate  Rajaji  in  ‘“‘Swarajya’.  And  the

 Foreword  .to  this  book  has  been  written
 by  no  less  a  person  than  Shri  Jayaprakash
 Narain;  and  JP  says:

 “One  who  weighed  every  word  he
 uttered  or  wrote,  Rajaji  was  a  relentless
 campainger  for  rescuing  our  democracy
 from  the  corrosive  influence  of  moncy-
 power  and  its  evil  brood.  As  I  went
 through  his  collected  writings  on  the
 subject,  I  could  not  help  admiring  his
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 far-sightedness,  absolute  sincerity,
 depth  and  courage  of  conviction  and
 total  devotion  to  national  welfare.

 No  truth  gains  currency  when  it  is
 first  propounded  and  no  prophet  has
 been  spared  of  initial  Sian  and  dis-

 agement.  Similar  was  the  fate  of
 Rajati  when  he  set  face  sternly  against the  conventional  politics  of  election-

 winning  and  pursuit  of  pelf  and  power, At  the  time  when  Rajaji  wrote  these
 articles,  they  did  not  evuke  the  response they  deserved.  This  was  perhaps due  to  the  then  prevalent  all-pervasive charisma  of  Pandit  Nehru  and  the
 blinding  force  of  unshared  power  and
 the  all-round  subservience  and  syco- phancy  it  generates.

 But  to-day,  both  Jawaharlalji  and
 Rajaji  have  left  the  scene.  The  na- tion  itself  has  just  regained  its  freedom
 from  despotic  rule,  about  the  advent
 of  which  Rajaji  had  clear  forebodings and  of  which  he  had  given  ample, timely  and  unambiguous  warnings. Against  this  setting,  today  his  writings acquire  a  new  dimension  and  signi- ficance  and  call  for  fresh  in-depth  study.

 His  words  are  words  of  wisdom.  If the  plant  of  parliamentary  democracy is  not  merely  to  survive  but  thrive on  our  soil,  it  is  imperative  to  create  a
 corruption-free  and  congenial  climate  for it  till  the  top  roots  go  deep  into  the  soil.” And  then  he  mentions  how  it  is  essential that  politics  in  this  country  should  be freed  from  the  influence  of  f
 had,  in  this  regard,  tabled  a  non-official Bill  identical  to  the  amendments  which T  have  given  here;  and  in  this  regard, T  sent  a  copy  of  it  to  some  persons  who had  taken  interest  in  this  matter.  And Mr.  K.  Santhanam  who  presided  over the  Anti-Corruption  Committee  has
 written  to  me  thus:

 Mylapore,  Madras
 6-2-78

 “Dear  Shri  P.  K.  Deo,
 Thank  you  for  the  copies  of  the  two Bills  sought  to  be  introduced  by  you  in the  Lok  Sabha.  Both  of  them  are  im- portant.  I  would  however  like  that  in the  Bill  for  Registration  of  Political  Parties and  Publication  of  their  accounts,  you had  provided  for  the  maintenance  of members’  list  and  the  constitution  of  the

 party,  including  the  executive  authorties and  procedure  for  changing  the  Consti- tution.  You  may  table  amendments  for the  purpose.
 T  wish  you  success  in  your  brave  attempt. With  kind  regards,

 Yours  sincerely,
 K.  Santhnaam”.

 Similarly,  many  messages  have  come  from all  over  the  country.  I  do  not  want  to take  the  time  of  the  House;  but  if  the Government  and  the  Opposition  are anxious  to  have  a  permanent  solution  to this  problem  of  corruption  and  to  root  it out  from  the  body  politic  of  the  country, I  think  they  should  gladly  accept  the amendments  I  have  suggested  to  the  Mo-. tion  80  ably  moved  by  my  friend  Mr. Unnikrishnan.

 श्री  राज  गारायरा  :  (राय  बरेली):  मैं  एक  परसनल
 स्टेटमेंट  देना  चाहता  हू  ।

 MR.  CHAIRMAN;  देखिये,  राज  नारायण  जी,
 Direction  750  says:

 “No  member  shall  be  permitted  to  make
 a  statement  by  way  of  personal  expla- nation  under  rule  357  unless  a  copy thereof  has  been  submitted  in  wirting
 by  the  member  to  the  Speaker
 sufficiently  in  advance  and  the
 Speaker  has  approved  it.  Words,
 phrases  and  expressions  which  are  not
 in  the  statement  approved  by  पर
 Speaker,  if  spoken,  shall  not  form
 part  of  the  proceedings  of  the  House.”
 मैंतों  यहां  थी  नहीं।  उन्नीकृष्ण  साहब  ने
 कुछ  कहा,  ऐसा  भापकों  बताया.  गया  ।  उनके
 कहने  के  आद  झापको  झगर  परसनल
 एक्सप्लेनेशन  देना  है  तो  थोड़ा  सा  लिख  कर  भेज
 दें  कि  क्या  एक्सप्लेनेशन  देना  है।  उसके  बाद
 झापको  अ्रवसर  मिल  जाएगा।

 चोधरी  बलधोर  सिंह  :  प्रेसीडेंट  है  कि  जब
 कोई  बोला  है  उसके  बाद  जिस  के  बारे  में  कहा
 मभया  है  उसने  परसनलस  एन्सप्लेनेशन  दिया  है।

 शी  ere  तारायरत  :  मे  जानता
 =

 नियम
 है।  ब  तक  के  कलवेंशन  के  बिल्कुल  झापकी
 बात  है।  मैं  खुद  इस  सदन  में  कई  बार  परसनल
 एक्सप्लेनेशन  दे  चुका  हूँ  t  कल  ही  जब

 हि बेठे  हुए  थे  तो  एक  विषय  भाया  था  जिस  में  उन्होंने
 मुझे  व्यक्तिगत  स्पष्टीकरण  करने  को  कहां  था:
 ौर  मझे  उसका  मौका  दिया  था।  मैंने  स्पष्टीकरण
 दिया  था  ।  स्पीकर  ने  भी  कई  बार  दिया  है।  सभी
 को  दिया  है।  जो  चीज  हैपंज  इन  दी  ध्ाइज  झाफ
 दी  हाउस  शमिडिएटली  उसका  एक्सप्लेनेशन  उसी
 समय  दिया  जाता  है  भ्गर  कोई  चीज  ऐसी  हो
 जो  बाहर  की  हो  किसी  लेख  पर  भाश्वित  हो  उसके
 बारे  में  लिख  कर  दिया  जा  सकता  है।  लेकिन
 यहां  भ्ामने  सामने  की  बात  है।  उप्नीकृष्णन  साहन'
 मिले  हैं  उन्होंने  बताया  है,  दूसरों  ने  भी  बताया
 है  कि  उन्होंने  यह  कहा  है।  मैंने  फौरन  जा  कर
 श्री  चित्रागंद  सिंह  को  फोन  किया  है।  मैंसे  उन
 से  भौर  श्री  छत्साल  से  बात  की  है--

 SHRI  K.  GOPAL  (Karur):  Iam  on  a
 point  of  order.  Mr.  Unnikrishnan,.
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 in  his  speech,  nowhere  has  he  mentioned about  Mr.  Raj  Narain;  he  only  mentioned about  his  Private  Secretary.  Members cannot  come  before  this  House  on  behalf of  their  Private  Secretaries,

 at  राज  नारायण  :  में  इतना  ही  कह  देना
 बहता  हूं  कि  श्री  चित्रागंद  सिह  भौर  विश्वायलन
 योगाश्रम  के  जो  डायरेक्टर  है  श्री  छत्रसाल  सिह जी  उन्होंने  कहा  है  कि  जिस  सदस्य  ने  यह  कहा कि  यहां  से  कारपेट्स  ले  जाये  गए  हैं  वह  बिल्कुल भसत्य  है,  निराधार  है,  बेजुनियाद  है,  झूठ  है भौर  अनुरोध  है  कि  प्रा  कर  लाग  बक  को  देख

 हे
 कि  क्‍या  सामान  गया  है  औ्लौर  क्‍या  नहीं  गया

 I
 मैं  समझता  था  कि  हमारे  मित्र  सज्जन  हैं पभ्रौर  बिना  धनक्वायरी  किए  हुए,  जांच  किए  हुए अच्छी  तरह  से  किसी  बात  को  बोलेंगे  नहीं। मैं  इंके  की  चोट  पर  कहना  चाहता  हूं  कि  इस  तरह से  अ्रसत्य  प्लरारोप  लगाना  बहुत  श्रमुचित  है।  जो

 आदमी  सदन  में  महीं  है  उसके  बिरढ  हस  तरह से  आरोप  लगाता  संमदीय  परम्परा  के  विपरीत
 है  ।

 मन  मलीन  तने  सुस्दर  ऐसे  1
 विध  रस  भरा  कनक  घट  जैसे  ॥।

 SHRIEK.  P.  UNNIKRISHNAN  (Bada-
 Bara):  Do  not  preten  |  Fle  postends  to be  an  angel,

 MR.  CHATRMAN:  Danst  say  that  it  is not  right.
 श्री  राज  नारायण  :  में  कल  लिख  कर  भी

 दे  दंगा।  प्रत॒  तो  हो  हो  गया  है।
 सभाकति  महोश्य  :  श्रगर  श्राप  यहां  बठे  होते

 बौर  कोई  माननीय  सदस्य  बोलता,  बौर  श्राप  सुरन्‍्त उद  कर  एक्सप्लेनेशन  8  ॉ  बात  समझ  में  प्रा
 सकती  थी।  अब  तो  कंट्रॉबर्सी  हो  गई  है।  वह  कहते है|  कि  आपका  नाम  ही  नहीं  लिया  गया  है,  आपके
 लिए  कुछ  कहां  ही  नहीं  गया।  ऐसी  परिस्थिति
 में  उचित  यही  होगा  कि  जो  भो  कहा  गया  है  उसके
 बारे  में  श्राप  स्पीकर  को  लिख  कर  दे  देगें।  जो
 उन्होंने  कहा  है  वह  रिकाई  में  झ्रा  गया  है।  ाप
 जब  लिख  कर  देंगे  तो  उसको  देख  कर  झ्रापको
 स्पीकर  साहब  इजाजत  दे  सकते  है।

 थी  राज  नारायण  श्रभी  तो  जो  कहना था  मैंने  कह  दिया  है।  पश्रापकी  श्राश्ा  शिरोधाय॑
 करता  हैं।  कल  जो  झाप  मे  कहा  है  मैं  लिख  कर

 हे
 दूंगा ।  श्राज  जितना  कहना  था  मैंने  कह  दिया
 \

 मन  मलीन  तन  सुन्दर  ऐसे
 विष  रस  भरा  कनक  घट  जैसते।।

 SHRI  KRISHAN  KANT  (CHANDI. GARH)  :  Mr.Chiirm  n,  Tam  thansful
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 to  you  that  after  all  you  thought of  calling rae,  There  is  a  general  practice  that  one Member  from  the  Opposition  and  one from  the  Ruling  Party  should  speak, But,  this  time,  probably  the  rule  was
 changed  to  accommodate  the  Opposition,

 Tamgrateful  tothe  mover  ofthe  Resolu= tion  that  he  tried  to  raise  the  level  of  the debate  by  changing  the  motien  —  fram
 individual  corruption  to  the  general
 approach  to  the  probhins  of  —  power politics  and  money  politics,

 The  Resolution  says:
 “This  House  is  of  the  opinion  that

 increasing  play  of  money  power in  elections  pose  grave  threat  to the  future  of  Parliamentary
 Democracy  as  evidenced  by  the
 recent  revelations  of  collection,  vn

 The  first  part  really  points  to  the  malady. What  isto  be  sorted  out  has  been  mentioned
 by  Mr.  Unnikrishnan.  But,  he  confined himself  to  citing  a  few  cases,  and  did
 not  attack  the  problem  as  a  whole.  He refers  to  the  recent  weeks  and  =  months.
 What  abont  the  present  and  what  about
 the  future  ?  This  is  not  a  new  thing. When  Dr.  Rajendra  Prasad  retired  as
 President,  he  gave  a  valedictory  address
 inthe  Central  Hall.  In  that  he  referred
 tothe  money  power  and  he  said  tnat  money
 power  was  taking  over,  was  taking  hold
 of  polities  in  India  and  unless  somethiny was  done  about  that.  the  clections  would
 become  a  farce  and  ultimately  power will  go  into  the  hands  of  those  Who  have
 money  power  as  well  ay  physical  power. Babu  Pinushottam  Das  Tandon  address
 the  Lok  Sabha  and  he  referred  to  the
 danger  of  money  power  taking  over
 the  politics  in  India,  Se,  itis  not  anes
 thing,  We  have  not  learnt  the  lessens.
 While  Mr,  Unnikrishnan  was  speaking, I  was  expecting  that  he  would  refer  to
 the

 pereprcrive,
 tothe  whole  problem  and

 say  how  things  could  be  solved.  Tt  was
 refreshing  to  hear  Shri  Unnikrishnan.
 and  IT  hope,  he  will  not  mind  if  I  refer  te
 the  AICC  meeting.  I  wrote  a  letter
 against  black  money  power  and  I  pointed out  how  black  money  was  taking  over,
 how  black  economy  was  leading  to  black
 politics,  Iam  =  referring  to  what  was
 happening  in  the  Congress  and  then  some
 friends  challenged  me...  (Jnterrufttions). T  do  not  want  to  name  any  friends,  It
 was  done  first  in  the  Delhi  AICC  and
 secondly,  the  same  question  was  referred  to in  the  Gandhinagar  session,  When I  said
 that  some  delegates  had  told  me  that  the
 price  of  sugar  was  increased  because  we
 took  monzy  from  the  sugar  barons,  thirty  - two  Members  of  the  Congress  Party  spoke
 against  me  as  if  I  was  talking  blasphemy. It  is  refreshing  to  note  now,  T  will  be
 gladifhe  joinsin  the  crusade  for  the  total
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 eradication  of  black  money  and  black
 ‘Money  power,  There  is  nexus  between

 black  money  and  black  politicians,  black
 bureaucrats  and  the  black  businessmen.
 Unless  that  nexus  is  broken  nothing  can
 be  broken.  And  that  starts,  as  he  said,

 from  the  election  processes.  We  have  to
 _  examine  whether  by  merely  attacking  balck

 money  and  black  politicians  we  can  eradi-
 ¢ate  the  whole  nexus  and  really  remove
 the  black  money  from  the  country’
 Kindly  analyse  the  situation.  At  that
 time  in  the  Congress  Party  I  was  referring
 tocertain  figures  and  I  wrote  three  articles

 inthe  Hindustan  Times  on  black  money
 power  and  electoral  reforms.  I  had
 calculated  this  on  the  basis  of  my  Haryana
 experience,a  Lok  Sabha  constituency  and
 g  assembly  constituencies.  If  you  give  two
 jeeps  in  every  constituenc;,  it  means  78
 jeeps  ;  one  jeep  for  the  candidate  and  one
 Jeep  for  the  election  agent—that  comes  to

 20  jeeps.  The  rate  of  hiring  a  jeep  is  Rs.
 350  per  day  ;  itmeansRs,  3000  per  day

 for  20  jeeps.  If  you  calculate  petrol  at
 the  rate  of  Rs.  r00  per  jeep,  it  means
 ‘the  expenditure  is  2000  ;  the  total  is

 yr.
 For  thirty  days  the  expenditure  is

 ‘Rs.  «°5  lakhs.  That  is  the  minimum.
 There  is  no  black  money  involved  ;
 thereisno  corruption,  nothing.  Secondly,
 if  we  leave  out  the  slips  that  you  give,
 ifyou  send  them  by  post  to  each  candidate,
 by  25  paise  covers,  it  means  3°25  lakk
 for  5  lakh  candidates.  The  total  is  Rs.
 हि  lakhs.  I  remember  that  when  I
 read  these  two  figures  in  the  ‘Congress,
 Shri  V.  B.  Raju  who  was  the  General
 ‘Secretary  said  that  it  cost  arupee  per  voter,
 itcost  Rs.  5  lakhs.  Are  we  not  playing
 false  to  ourselves  by  putting  it  at  I0,000
 and25,000.  Eventhe  Tarkunde  Committee
 Which.J.  P.  had  appointed  referred  to

 453000  and.  50,000.  Why  deceive  ourselves?
 Because  we  are  deceiving  ourselves,  we
 are  not  true  to  the  economy  or  true  to
 the  polity.  If  you  want  to  remove  it,
 some  fundamental  cure  has  to  ke  done.
 Mr.  Sathe  spoke  and  criticised  that  the

 anata.Party  has  donethis  or  that.  He
 did  not  refer  how  the  political  system
 was  utilised  by  Mrs.  Gandhi  in  1977-

 9  crores  worth  advertisements  were
 taken  for  the  souvenir;  most  of  them

 ere  not  published.  How  was  the
 ministrative  machinery  utilised

 TBE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI

 JAJPAEE)  :  They  saved  paper.

 ee

 SHRI  KRISHAN  KANT  :  They
 made  the  Company  Law  Board  issue  a

 tificate  that  advertisements  will  not  be
 nsidered  as  political  donations.

 econdly,  they  made  the  Central  Board
 of  Revenu®  to  issue  a  certificate  that  all  the
 dvertisement  expenses  whould  be  allowed

 deductions  in  the  income  tax.  The
 of  donors  to  the  Congress  funds  was

 ized  on  the  Baroda  Rayon  and  was
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 handed  over  by  the  investigating  authcrity
 to  Shri  Mehta  which  was  given  to  Shri
 Pranab  Mukherjee  and  which  went  to
 Smt.  Gandhi.  I  would  like  to  knew
 from  Shri  Patel  whether  the  list  has  come
 ornot  ?  Isitstilthere  ?

 Mr.  Sathe  was  talking  of  those  things,
 Iam  not  talking  of  those  things  which  are
 irrelevant.

 Vimat  Lal  Commission  is  sitting.
 there,  looking  to  the  excesses.  It  was  given
 out  on  the  basis  of  evidence  that  each
 candidate  of  Legislative  Assembly  was
 given  alakh  oralakhand  ahalf.  If  that
 is  the  situation  for  an  Assembly  candida  tc
 lakh  or  lakh  and  a  half,  which  was  given
 out  by  ‘Vimat  Lal  Commissicn,  then
 what  about  the  Lok  Sabha  candidate  ?
 Unless  we  have  a  big  thrust  on  the  whole
 system  of  electicn,  nothing  is  possible.
 T  may  like  to  reiterate  those  suggesticns
 which  I  had  givenin  3974  and  3075  and
 had  talked  to  Shri  Jaya  Prakash  Narayen
 also.  I  said  that  the  Tarkunde  Ccmmis-
 sion  recommendaticns  will  not  do.  What
 is  happening  to-day  ?  The  four  curses:
 of  elections  are

 r.  Caste  and  ccmmunity.

 as  Communalism  and  religion,

 Money.

 4.  Gunda  pewer,  muscle  pewer  which
 they  contribute  erd_  these  gundas
 survive  accerdirg  to  Mzhatma
 Gandhi  enly  on  the  protecticn  of”
 politicians.

 If  politician  has  to  be  purified,  ifpolitician
 has  to  be  ennobled,  then  the  basic  attack
 has  to  be  on  the  methccs  of  election.

 How  can  we  make  people  based  politics
 and  not  money  politics  ?  I  had  given
 two  or  three  suggestions.  May  I  urge
 the  Government  to  consider  that  the
 elections  should  be  held  only  after  giving
 a  notice  of  a  week,  not  three  weeks  or
 four’  weeks.  There  is  not  office  of  the
 political  parties  in  the  villages,  towns,
 talukas  or  anywhere.  Any  political’
 party  which  has  worked  for  a  pericd of five
 years  will  be  able  to  face  election  within
 a  period  of  seven  days  and  before  one-
 month  no  vehicle  should  be  allowed.
 The  workers  of  the  political  party  which
 have  worked  for  whole  five  years  will  go
 immediately  and  voting  will  be  held.
 This  has  to  be  done  if  you  want  people
 based  politics  rather  than  money  based
 politics.  Secondly.  if  we  want  ‘people
 based  politics  and  the  political  parties  to
 work  then  let  us  not  have  any  inhibiticn
 on  donations  to  political  parties,  whether
 by  individuals  or  by  companies  and  all
 of  that,  like  Germany  should  be  given
 income  tax  deduction,  because  we  want
 to  have  the  political  system  on  the  basis:
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 political  parties.  Let  us  not  dupe
 orselves  by  closing  the  Company  relations
 and  we  start  the  same  donations  ina  much
 bigger  amount  under  the  table.

 All  the  accounts  of  the  political  parties
 must  be  audited  annually,  not  onty  the
 election  account,  If  that  is  done,  it  will
 become  casier  to  cleanse  the  _  politics.
 Black  monry  starts  from  bad  politics.  If
 black  economy  has  to  be  given  a  goby....

 SHRI  K.  P.  UNNIKRISHNAN
 Time  is  coming.  |  have  to  move  for
 extension  of  time.  I  have  to  doit.  This
 is  time  to  do  it.

 I  move  for  extension  of  time.
 MR.  CHAIRMAN  :  What  is  the

 wish  of  the  House  ?  Two  hours  are
 nearly  over.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Four  hours.

 SEVERAL  HON.  MEMBERS  :  Four
 hours.

 MR.  CHAIRMAN  :  ‘Phe  House  may
 sit  till  7  Ovclock  and  this  will  continue  till
 7  O'clock.

 SEVERAL  HON.  MEMBERS:  No,
 till  8  O'clock.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA)  :  Not
 later  than  7  O'clock.

 MR.  CHAIRMAN:  Not  later  than
 -7  O8lock.  Is  it  the  wish  of  the  House  that
 this  debate  be  continued  till  7  Ofclock  ?

 HON.  MEMBERS:  Yes.  (Jnterrup-
 tions).

 MR.  CHAIRMAN  :  I  have  under-
 stood  that  the  House  wants  to  discuss

 -this  till  7  O'clock.
 SHRI  KANWAR_  LAL  GUPTA  :

 We  can  discuss  it  till  7  and  continue  it
 tomorrow.

 MR.CHAIRMAN:  Itisfor  the  House
 to  decide,  Probably  it  is  for  the  Minister
 of  Parliamentary  Affairs  to  say  whether
 he  wants  this  to  be  concluded  today  ?

 SHRI  RAVINDRA  VARMA  :  Yes;
 this  will  be  concluded  today.  The
 Business  Advisory  Committee  had  recom-
 mended  2  hours.  But  in  view  of  the
 demand,  one  hour  more  may  be  given.
 More  than  that  we  are  not  willing  today.
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 MR.  CHAIRMAN  :  May  I  request
 hon.  members  not  to  waste  time  on  this  ?
 Let  everyone  be  brief  and  to  the  point. Let  us  try  and  see  how  much  we  can  get
 through  by  7  O'clock.  Mr.  Krishan
 Kant,  please  wind  up.

 SHRI  KRISHAN  KANT  :  Madam
 Indira  Gandhi  had  institutionalised  black
 moncy  politics.  I  do  not  want  to  refer
 to  instances,  as  Mr.  Unnikrishnan  has
 done,  how  files  in  the  Conimerce  Ministry were  sold  for  getting  licences  or  how
 certain  money»  that  certain  companies wanted  togive  were  refused  because  she
 suspected  that  they  were  giving  moncy to  other  parties  also.  She  wanted  to
 completely  —  institutionalise  the  whole
 political  system  for  herself.

 What  I  am  referring  now  is  to  the
 political  malaise  and  how  it  is  to  be
 checked.  |  would  like  that  this  present debate  should  not  end  up  having  one
 against  this  man  or  that  mano.  against this  company  or  that:  company.  but  hitt
 up  the  whole  thing  so  that  a  situation  is
 created  where  all  political  parties  in  this
 House  will  sit  together  and  cvolye  a
 system  where  you  can  have  clean  potitics,
 pure  politics,  an  the  basis  of  which  this
 democratic  system  was  evolved,  according to  the  dream  of  Gandhiji,  Only  then,
 we  shall  be  able  to  buildup  a  systan
 which  will  be  a  system  of  cleaner  economy for  the  people  and  cleaner  econeainy  for
 the  society.

 MR.  CHAIRMAN  :  Shri  Chandrap-
 pan:

 SHRI  A.  BALA)  PAJANOR  |  (Pondi-
 cherry)  :  What  is  the  procedure  you
 are  following  >

 MR.  CHAIRMAN:  I  am  calling  the
 different:  groups  one  by  one.

 SHRI  KANWAR  LAL  GUPTA
 You  have  to  call  two  members  from  this
 side  and  one  from  the  opposition.

 SHRI  A.  BALA  PAJANOR  :  Even
 among  the  opposition  parties,  she  is  not
 following  the  order.

 MR.  CHAIRMAN  :  You  sent  you
 name  much  later.

 SHRI  A.  BALA  PAJANOR  :  That
 does  not  matter  ws  [have  to  gO
 according  to  the  order.

 MR.  CHAIRMAN  :  All  right.  If
 ou  want  to  speak  first,  you  may  speak.

 Shri  Pajanor,
 3800  hrs.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry)  :  Madam  Chairman,  ¢
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 usually  mentioned  Members  of
 Parliament  when  they  rise  to  speak  that
 they  are  happy  to  participate  in  the  dis-
 cussion,  I  am  not  happy  to

 part
 icipate  in

 this  discussion  for  the  simple  reason  that
 it  is  about  a  sad  affairs.  Secondly,  I
 am  happy  to  speak  after  Mr.  Krishan
 Kant  because  he  has  pointed  out  a  very
 imy  mt  matter.  It  is  more  like  a
 privilege  issue  that  we  always  take  in
 this  House.  Without  any  party  barricr,
 it  is  to  be  discussed.

 ]  was  happy  to  see  in  the  beginning when  Mr.  Unnikrishnan  moved  his  motion.
 If  you  read  the  motion  there  are  four
 particular  points,  to  which  he  has  referred.

 This  House  isin  agreement  with  him  about
 the  money  power  in  elections  posing
 ‘grave  threat  to  the  future  of  parliamentary
 democracy  as  evidenced  by  the  recent
 revelations  of  collection  of  huge  election
 funds  by  some  important  persons  including Ministers  and  those  who  are  in  proximity to  high  offices  of  power  and  decision
 making.

 Madam,  I  am  not  going  to  restrict
 myself  to  the  people  who  have  collected
 money  in  the  recent  past  because  when  I
 go  through  the  Indian  history  as  far  as
 collection  of  moncy  is  concerned,  it  is
 very  much  embedded.  If  you  sce  the
 history  of  30  years,  I  think,  even  50 hours  are  not  enough  for  this  Parliament
 to  mention  the  names  of  those  people who  were  concerned  with  this.  If  my
 revered  firend,  Mr.  Unnikrishnan  has  the
 occasion  to  go  to  the  Library,  he  can
 collect  the  cuttings  of  the  papers  and  find
 out  this  starting  from  the  days  of  Mr.
 Nijalingappa.

 ft  yen  we  ‘Seer  (उज्जैन)  :  काला  धन
 इनके  पास  नहीं  होता  तो  तीस  साल  तक  ये  कांग्रेस
 के  लोग  नहीं  टिकते  V

 SHIRL  A.  BALA  PAJANOR  :  I  can
 undertand  Mr.  Kachawai.  It  is  a  matter
 of  deep  concern  for  every  one  of  us.  Mr.
 Sathe  and  many  other  Members  also
 mentioned  this  and  they  were  concerned
 about  it.  (Interruptions)

 MR.  CHAIRMAN :  Please  continue.
 yeu

 have  only  ten  minutes  like  everybody else,
 SHRI  A.  BALA  PAJANOR :  It  is  a

 matter  where  we  have  to  take  serious note  of.  Since  the  Chairman  is  restricting
 my  time,  I  take  you  to  the  Asian  Drama’
 by  great  Gunnar  Myrdal.  If  you  want  to
 ask  about  my  party,  even  before  Lok
 Nayak  J.P.  Narayan,  my  Party  leader
 and  the  present  Chief  Minister  of  Tamil
 Nadu  rose  against  corruption  within  the
 Party.  He  is  much  against  this.  I  do
 not  think  any  person  can  come  forward

 and  say  publicly  that  we  are  for  corrup-

 tion  and  for  money  power.  But  I  want to  put  it  very  clearly  that  our  Party  has
 established  to  this  country  that  without
 money  also  we  can  came  to  power.  When
 our  great  Jeader,  late  Anna,  started  the
 Party,  we  were  penniless  and  we  were the  party  representing  the  poor  and
 common  people  of  this  country.  We
 fought  against  the  great  Congress  which
 had  big  money  bags,  in  those  days.  In
 one  of  the  brilliant  speeches  in  Tamil
 which  I  cannot  correclty  translate  here, Anna  said  that  we  would  make  you  one

 of  the  biggest  moncy  bags  and  the  greatest
 industria’ fists  of  this  country  who  sit  on
 the  top  towers  of  this  country  and  who
 come  down  to  the  common  man’s  fect. That  is  our  greatest  achievement.  We
 are  not  bothered  about  the  number  of
 seats  that  we  are  going  to  get  in  the
 Legislative  Assembly.  Andthathappened also.  In  _r967,  the  present  Janata  Party tried  to  dislodge  the  Congress  Party  but
 they  could  dislodge  it  in  1977.  But  they could  not  come  to  Tamil  Nadu  or  Pondi-
 cherry  because  of  the  simple  reason  that
 we  do  not  believe  in  money:  we  believe
 in  the  common  people  of  this  country, This  is  what  I  want  to  ask  on  this  occasion.
 This  money  is  collected  for  what  reason  ?
 —toconduct  elections  as  has  been  explained
 by  manv  hon.  Members.  This  money is  utilised  as  cxpalained  by  Santha-
 nam  Committee  as  speed  moncy,  to  speed
 up  the  matters  for  which  they  are  lobbying. I  am  sorry  to  say  that  it  is  said  about
 Members  of  Parliament  also  that  some  of
 them  are  being  purchased  by  these
 money  bags.  That  was  mentioned  in  a
 very  clever  manner,  in  a  covered  manner
 by  Shri  Krishan  Kant:  There  are  certain
 lobbics.—sugar  lobby,  jute  lobby.  They are  able  to  purchase  Members of  Parlia-
 ment,  Legis!  fators  toinfluence  and  direct
 the  pracess  to  be  followed  up.  Not  only
 here  but  they  are  able  to  doit  with  burea-
 ucrats  also.  That  is  the  weakness  of  the
 democratic  system  in  this  country.  So,
 if  we  are  going  to  find  out  a  solution—
 it  is  interesting  to  have  an  academic exercise  in  this  House  by  means  of  a  motion
 by  saying  that  we  all  condemn  and_  this
 House  takes  serious  note  of  it.  And  this
 resolution  states  that.  The  next  moment
 we  go  in  for  it  and  only  collect  funds.
 But  I  see  that  there  is  a  difference  between the  present  and  the  past.  From  the  ruling
 benches.  whenever  they  speak,  they  refer
 to  the  past  27  years,  but  there  is

 oy
 onc

 difference,  because  you  are  decentralised.
 Like  four  or  five  parties,  in  a  decentralised manner,  you  are  collecting,  while  it  was
 centralised  in  the  past.  But  the  same
 offence  is  being  committed  in  the  same
 manner.  So,  don’t  distinguish  between
 the  present  and  the  past.

 As  far  as  we  are  concerned,  we  are
 much  against  corruption.  It  is  we  wha
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 started  #aying  that  corruption  must  go
 out  of  palities  begausc  otherwise  it  i#  im-
 possible  for  the  é6mmen  man  to  come  to
 the  top.  We  make  the  commonest  man
 the  Mayor  of  Madétas  for  the  first  time.
 Prior  to  that  it  waa  the  prerogative  of  the
 “ches  class  only  to  6esupy  the  first  chair
 af  the  city  of  Madras.  Many  other  cities
 have  subscquontly  followed  it.  We  made
 a  third  tate  follow,  according  ta  the  presen  t-
 day  polities  the  firse  citizen  of  the  eity  of
 Madras,  but  instead  of  taking  a  lesson
 from  that,  you  try  @énvenicntly  to  say
 that  yeu  will  abolish  donations  by  come
 panies,  yoy  will  amend  the  law  etc,  So
 many  legislations  have  come,  but  nothing
 has  happened.

 As  time  is  short,  I  will  just  read  out
 certain  passages  so  that  they  may  go  on
 record.  It  you  take  the  report  given  by
 Gunnar  Myrdal  when  the  ana'yses  the
 poverty  of  nations,  especially  in  Southeast
 Asia,  he  says:

 ‘*When  considering  the  prospects  of
 reform  in  countries  where  corruption  is
 so  embedded  in  institutional  and  attitu-
 dinal  remnants  of  traditional  society  and
 where  almost  everything  that  happens
 increases  incentives  and  opportunities
 for  personal  gain,  the  public  outcry
 against  corruption  must  be  regarded
 as  a  constructive  force.  This  holds  true
 even  when  this  reaction  is  basically  only the  envy  of  people  who  themselves
 would  not  hesitate  to  engage  in  corrupt
 practices  had  they  a  chance,  and  even
 though  the  common  awareness  of  cor+
 ruption  is  apt  to  spread  cynicism.  As
 those  people  who  can  benefit  personally
 from  corrupt  practices  are  a_  tiny
 minority,  the  public  outcry  against
 corruption  should  support  a  government
 intent  on  serious  reforms.  What  the
 pezople—and  the  outside  observer—
 generally  demand  is  punishment  of  the
 offenders.  Resentment  stems  especially
 from  the  belief  that  ministers  and  high
 officials  go  unpunished.”’
 TI  think  that  is  the  main  outcry  now.

 I  am  well  aware  of  the  fact  that  then
 is  a  lot  of  character  assassination.  I  am
 in  agreement  with  the  Prime  Minister
 when  he  says  that  whenever  he  is  in  power,
 they  talk  bout  these  things,  and  the
 moment  he  is  not  in  power  they  stop
 talking  about  them.  Ifthey  were  sincere,
 they  would  have  taken  it  up  even  earlier.
 This  is  character  assassination  and  so  I
 am  not  prepared  to  associate  myself  with
 it.

 But  if  you  take  ocrruption  in  general,
 see  what  the  Santhanam  Committee  has
 said.  You  readthe  report.  Ithas  been
 there  for  such  a  long  time.  I  do  not
 know  why  the  previous  Government  did
 not  take  note  of  it,  and  I  cannot  under-

 AUGUST  28,  i978

 stand  why  the  prescnt  Goverment  ि
 also  not  taking  note  of  ft,  Please  permit me  to  rcad  this  passage  at  ieast  :

 “It  is  believed  thar  the  peodedurts and  praétices  in  the  working  of  Govern=
 MCN  Offi@es  are  guinbersome  avd  तीन
 tory.  The  Anxicty  to  aviod  delay  has
 sncouraged  the  growth  of  dishonest
 practices  like  the  system  of  speed  money.
 ‘Speed  moncy’  if  raported  wo  have
 beesme  a  fairly  common  type  of  Surrupt
 practiee  particularly  in  matters  #telating to  grant  af  licences,  permits,  éte,
 Generally,  the  bribe  giver  does  not  wish, in  these  cases,  to  get  anything  done
 unlawfully,  but  wants  to  speed  up  the
 process  of  the  movement  of  files  and
 communications  relating  to  decisions.
 Certain  sections  of  the  staff  concerned
 are  reported  to  have  got  into  the  habit
 of  not  doing  anything  in  the  matter
 till  they  are  suitably  persuaded.  —  It
 was  stated  by  a  Secretary  that  even
 after  an  order  had  been  passed,  the
 fact  of  the  passing  of  such  order  is  not
 communicated  to  the  person  concerned
 and  the  order  itself  is  kept  back  till  the
 unfortunate  applicant  has  paid  appro-
 priate  gratification  to  the  subordirete
 concerned.  Besides  being  a  most
 objectionable  corrupt  practice,  this
 custom  of  speed  money  has  become
 one  of  the  most  serious  causes  of  delay
 and  inefficiency.”’
 This  is  the  crux  of  the  problem.  You

 require  money  to  speed  up  the  files,  to:
 get  decisions  you  require  money.  The
 quantum  ofmoney  is  the  only  consideration:
 whether  it  is  Rs.  ro  or  Rs.  to  lakhs  or
 Rs.  ro  crores.  I  am  not  referring  to  any
 particular  person  or  Minister  of  the
 past  or  the  present.  For  a  poor  man,
 to  part  with  Rs.  r0  may  be  something;
 for  a  rich  man,  to  part  with  Rs.  r0  lakhs
 may  besomething.  The  Finance  Minister
 deals  with  crores  of  rupees.  So,  this  is
 a  very  serious  matter.  This  House
 should  take  it  up  as  a  matter  of  privilege,
 but  sometimes  we  do  not  take  up  even
 matters  of  privilege  in  the  proper  spirit.
 But  if  you  take  up  the  matter,  ु  am  sure
 we  can  get  out  of  it.  I  am  happy  that
 Mr.  Unnikrishnan  and  Mr.  Vayalar
 Ravi  have  brought  this  motion  in  this
 House  so  that  the  country  will  know  that
 we  are  also  serious  aboutit  and  the  country
 will  be  grateful  to  us  and.  will  keep  us
 in  this  House  without  sending  us  out  if
 we  are  sincere  about  it  and  execute  it.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  :  Chairman  Madam,
 I  move  an  amendment,  rather  s  a  subs-
 titute  motion  to  the  motion  mentioned  in
 the  Order  Paper,  listed  as  amendment
 No.  4.  My  amendment  to  the  motion  is
 as  follows:

 ‘““The  House  expresses  its  grave
 concern  over  the  fact  that  the  electoral
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 process  as  well  as  public  life  in  India
 which  was  badly  pulluted  and  vitiated
 by  an  unholy  al  fate  of  political  power and  moncy  power  during  the  decadent
 decade,  :967—

 {i
 with  its  steep  erosion

 of  ethical  standards  and  moral  values, threatened  to  distort  democracy  into
 a
 Plaoersey

 deform  ‘Janatantra’  into
 ‘Dhanatantra’,  recognises  the  imperative need  to  reverse  those  morbid  trends, is  convinced  that  for  the  purpose  the
 formulation  of  a  voluntary  code  of
 conduct  by  all  political  parties  is  essential
 and  urges  the  Government  to  initiate, without  delay,  comprehensive  measures
 with  a  veiw  to  cleansing  public  life  in
 gencral  and  purifying  the  electoral
 process  in  particular.”

 This,  Chairman  Madam,  I  submit  is  a
 major  amendment  in  substance  and  I
 would  crave  the  indulgence  of  the  House
 and  yours  too,  to  speak  at  some  length, but  not  at  great  length.

 MR.  CHAIRMAN  :  I  am  afraid  I
 can’t  give  you  more  than  i0  minutes  and
 you  have  taken  three  minutes  already in  reading  your  amendment,

 SHRI  HARI  VISHNU  KAMATH  :
 i  have  to  read  it.  If  I  don’t  read  it,  how
 can  J  convince  the  House  ?  You  make
 it  15)  minutes.

 SHRI  SHANKAR  DEV  Madam
 Chairman,  our  Party  Members  arc  also
 there  to  speak.

 MR.  CHAIRMAN:  Please  continue
 Mr.  Kamath.

 SHRI  HARI  VISHNU  KAMATH  :
 Now,  Chairman  Madam,  I  am  sorry  to  say that  though  my  friend,  Mr.  Unnikishnan, has  brough  a  motion  of  some  importance
 before  the  House,  yet  the  main  thrust
 of  his  argument  was  with  regard  to  collec-
 tion  of  election  funds  recently,

 ond
 arti-

 cularly  he  mentioned  the  name  of  Shri
 Kanti  Desai.  l  am  afraid  that  Shri
 Kanti  Desai  has  occupied  more  of  parlia-
 mentary  time  during  this  Session  than
 perhaps  any  other  single  person  in  the
 rountry.  Both  the  Houses  together,  the
 Rajya  Sabha  and  the  Lok  Sabha,  have
 laken  more  time  in  discussing  Shri  Kanti Desai's  activities  at  various  places  than
 they  have  in  discussing  any  other.  person in  this  House.  It  should  not  have  been
 so  because  the  hon.

 Speak
 aker,  when  the

 issuc  was  raised  in  the House  last  Tuesday, 4  week  ago,  gave  a  clear  ruling.  I  am
 sorry  that  has  been  overlocked  in  this
 discussion.  The.  Speaker  said  :

 “The  collection  of  funds  for  political
 Purposes  by  those  in  power  as  well  as
 those  ucar  the  seat  of

 Power
 is  likely to  give  tise  to  suspicion  that  there  might have  been  ‘misuse  of  official  power  or

 Positiom.  This  is  a  political  question,
 2587  LSIt,

 Solution  to  such  issues  ‘must  be  found
 either

 ieee  ee
 necessary  laws  or

 by  developing  appropriate  canven-
 tions,  This  is  not  a  matter  for  me."

 Nor  was  it  a  matter  for  an  adjournment
 mowon,

 Madam  Chairman,  I  have  followed the  line  laid  down  by  the  Speaker  and, as  suggested,  the  Government  must  come
 forward  without  delay  to  enact  measures for  cleansing  public  life  in  general  and

 Purifying
 the  electoral  processes  in  parti- ८

 My  hon  friend,  Shri  Sathc,  he  has  again fled.  On  the  .2th  of  this  month,  earlier, he  had  fled.  He  makes,  I  su  »  a  good
 job  of  it.  Because,  he  himse Paid  once— it  was  his  own  words—once  a  coward,
 always  a  coward.  He  said  it  last  time, and he  follows  to  the  lettcrand  alsoto  the
 spirit,  his  own  words.  Now  he  is,  if  I
 may  say  so,  a  beknighted  knight,  in  shoddy armour,  of  Her  Extinguished  Majesty,  and
 he  is  not  present  here.  Both  he  and  his
 leader  are  absent.  Though  his  leader
 has  been  given  the  status  of  the  Leader  of
 the  Opposition,  de  jure  Leader  of  the
 Opposition,  more  often  than  not  de  facto he  is  a  misleader  of  the  opposition.  And
 the  second  in  command,  as  I  have  already said,  has  made  it  a  profession  or  vocation of  fleeting  the  battle-field  at  the  nick  of
 time.  He  did  it  once  and  he  has  done it  again.  It  is  for  him  to  consider,  to
 decide,  to  mend  his  ways.

 Now  I  do  not  wish  to  go_  into  all  the
 lurid  details  not  merely  of  the  elections, but  ofevery  form  of  corruption,  because
 corruption  is  a  hydra-headed  monster, which  has  been  indulged  in  by  the  Con-
 gress  Governments  for  over  go  years. There  is  a  saying  in  Hindi  or  Urdu,  I
 hope  I  am  right  in  saying  it,
 सौ  सौ  भूहे  खाय  बिल्ली  हज  को  चली  1

 That  applies  in  totality,  entirety  to  our
 friends  of  the  Opposition.

 In  I97!  and  in  1977)  and  in  the  previous four  years  967  to  g7:  during  the  fa-
 mous  or  notorious  era  Ayarams  and
 Gayarams,  money  had  to  be  found  to
 finance  the  buying  and  selling  on  the  ex-
 chan, ge

 of  the  Legislatures  at  the  Centre
 and  the  States;  Ido  not  know  I  donot
 wish  to  go  into  it,  but  money  was  found
 for  that  also.  Be  that  as  it  may,  in  ‘1971, I  remember,  because  some  of  the  Congreas
 candidates  in  Maharashtra  and  Madhya Pradesh  had  told  me  personally,  that  each
 of  them,  many  of  them,  had  receiv-
 ed  at  least  Rs.  2  lakhs  to  g  lakhs.  Out  of
 that,  some  of  the  more

 aire  rising  once
 kept  something  for  the  rainy  day,  and  did not  utilise  it,  use  if  for  election  purposes,  -
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 They  did  not  mind  losing  and  some  of
 them  lest.  They  used  it  perhaps  for  their
 own  other  purpose.  In  977  alsothe  same
 thing  happend.  And  the  money  found
 for  these  elections  perhaps  rained  from
 heaven.  According  to  some  of  the
 members  of  the  opposition  only  moncy
 collected  by  the  Janata  Party  and  Janata
 Party  agents  caine  from  some  fishy  sources,
 but  all  the  moncy  that  came  for  the  Cong-

 ress  pay
 candidates  for  the  elections  in

 ३977  and  977  must  have  come  from  God
 himself,  raincd  like  manna  from  heaven.
 He  need  not  go  into  how  the  moncy  was
 collected.

 My  hon,  collegue,  now  a  Minister
 here,  a  former  party  collegue,  Mr.  Danda-
 vate,—I  was  notin  Parliament  then
 in  the  fifth  Lok  Sabha,  I  believe,  he  made
 a  charge  against  onc  of  the  Congress
 Leaders  saying  that

 tnoney
 was  collected

 by  that  leader,  who  was  then  a  Minister
 of  the  Governmnt,  but  was  not  account-
 ed  for  and  only  a  very  small  portion  was
 paid  to  the  Congrcss  rane

 and  the  rest
 was  retained  byhim  and  Shri  Dandavate
 challenged  the  Government  on  the  floor  of
 the  House  to  institute  in  inquiry  No,
 inquiry  was  instituted,  only  that  Mi.
 nister  was  20t  included  in  the  Cabinet  and
 he  was  made  a  Governor  and  sent  to  one
 of  the  States.

 You  are  very  well  aware  and  the
 House  is  very  well  aware  as  to  how  and  in
 what  manner  money  from  the  nationalised
 banks,  some  of  the  nationalised  banks
 was  siphoned  off  for  Maruti  Ltd.  I
 believe  some  of  it  has  come  in  the  Shah
 Commission’s  Report,  more  could  be  said,
 much  more  could  be  written  about  this.
 But  since  you  are  ringing  the  bell,  I  do
 not  think  I  can  continue  for  long.  But  I
 wish  to  refer  to  one  or  two  salient  points
 before  I  conclude,  I  have  to  conclude.
 Otherwise,  ]  had  a  number  of  points  ,  and
 T  could  have  gone  into  all  this  at  some
 length  to  prove  that  democracy  was  dis-
 torted  into  a  plutocracy  during  those
 years  and  now  if  there  is  anything  at
 all,  it  is  a  hangover  from  the  past,  from
 those  years,  from  thirty  years.  Hangovers
 cannot  be  cured,  cannot  be  got  rid  of
 so  soon.  (Interruptions).

 SHRI  A.  C.  GEORGE  ;  Hangover  can-
 not  be  passed  on  to  somebody  else.

 SHRI  HARI  VISHNU  KAMATH  :
 There  is  a  saying  that

 शराब  का  नशा  उतर  जाता  है  लेकिन  सत्ता
 का  मशा  चढ़ता  जाता  है  भौर  ले  कर  डूबता  है।
 That  is  what  ha  ed  to  them.  Now  they
 are  coming  int  per House  with  stories  about
 the  collection  of  funds  by  an  individual  .
 or  two  or  three  individuals.  Asa  matter
 of  fact,  the  statemens  attributed  to  certain

 persons—Shri  C.B.-Gupta’s  name  was
 mentioned  here——they  have  been  contra-
 dicted,  denied  and  not  authenticated,  how
 they  could  be  relied  upon  in  this  House  as
 matters  materially  va tid  enough  or  good
 enough  for  a  motion  of  this  kind,  I  do  not
 know,  But,  or  course,  I  may  make  it
 clear  that  I  do  not  hold  any  brief  for  any-
 body  who  is  accused  of  corruption.

 The  Prime  Minister  has  told  the  House
 plainly,  he  has  told  the  country,  the  na-
 tion  that  if  any  specific  charg

 ¢  is  made
 against  anyone,  it  will  be  referred  to  a
 Supreme  Court  Judge.  My  fricnd,  Mr.
 Unnikrishnan  referred  to  that.  In  the
 olden  days,  in  the  Third  Lok  Sabha
 when  you,  Madam  Chairman,  were
 also  a  Member  of  that  Lok  Sabha,
 the  them  Prime  Miniser,  Shri  Jawaharlal Nehru  referred  to  a  Supreme  Court
 Judge  a  specific  charge  made  by  the
 party  to  wi Rich  T  had  then  the  honour  to
 belong,  the  Praja  Socialist  Party,  my
 colleague  Shri  Surendra  Nath  Dwivedi
 and  myself,  we  brought  home  a  charge
 and  we  have  a  specific  instance  about  an
 entry  in  the  documents,  in  the  account
 books  of  Mr  Serajuddin  of  Calcutta,  we
 gave  that  and  that  was  then  referred  to
 Mr,  S.K.  Das  of  Supreme  Court  in-
 formally;  the  report  was  not  placed  be-
 fore  the  House, but  Shri  Jawaharlal  Nehru,
 the  then  Prime  Minister  asked  the  Minister
 to  quit  the  Cabinet.  Who  took  him  back
 into  the  Cabinet  ?  His  daughter,  Shri-
 mati  Indira  Gandhi.  The  daughter,
 whose  father  had  expelled  him  from  the
 Cabinet,  that  daughter  took  him  back
 into  her  Cabinct.  That  is  the  sort  of
 example  they  have  set.

 One  word  more  and  I  have  done.  My
 hon,  friend,  Mr.  Sathe,  referring  to  my
 criticism  of  “Her  Extinguished  Majesty”
 on  earlier  occasions.

 AN  HON.  MEMBER :  Extinguished.
 SHRI  A.K.  ROY:  Who  _  was  the

 Minister,  involved  in  that  affair
 SHRI  HARI  VISHNU  KAMATH  :

 Pandit  Keshv  Dev  Malaviya  wasinvolved
 in  that  Serajuddin  affair.  He  was  cx-
 pelled;  he  was  asked  to  quit  the  Cabinct
 after  the  inquiry.

 So,  I  would  also  ask  my  hon.  friend,
 Mr.  Unnikrishnan  and  his  colleagues,  the
 paries  in  he

 Opposi
 ition,  to  bring  forward

 such  specific  instances.  Then,  I  am  sure
 the  Government  will  not  fight  shy.  The
 Government  will  be

 ray  prepared  to
 refer  those  specific  charges{or  an  inquiry.

 As  regards  the  Motion  as  it  stands,  no-
 body  will  have  any

 guarre]
 with  thal.

 What  doss  it  say  ?  It  say,  "‘increasing
 play  of  money  power"  is  detrimental  to
 parliamentary  demonnacy,  Is  there  any
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 question  about  that  ?  The  play  of
 money  power  is  derimental  to  the  growth of  a  healthy  parliamentary  democracy.

 MR.  CHAIRMAN:  Please  conclude.
 SHRI  HARI  VISHNU  KAMATH  :

 I  am
 concluding.

 Please  don’t  be  im-
 patient.  I  appeal  to  you  to  have a little more  patience.  We  have  patiently  borne
 the  Congress  Government’s  mistule  for
 go  years.Now,  atleast  for  afew  minutes
 more  you  can  bear  with  me.

 Whatis  the  operative  part  of  the  Motion  ?
 Please  read  it,  I  do  hope,  you  have  read
 it.  Are  you  reading  it  just  now  ?  What
 doesitsay  ?  Itsays  3

 ‘increasing  play  of  money  power  in
 elections  pose  grave  threat  to
 the  future  of  Parliamenary  De-
 mocracy..  mo

 MR.  CHAIRMAN  :  You  have  read
 it  once,  Why  do  you  want  to  read  it
 again  ?

 SHRL  HARI  VISHNU  KAMATH  :
 Itsays  “increasing  glayof  money  power.”” It  has  been  increasing,  not  now,  and  it  went
 toa  climax  in  r97t  and  1977.  From  the
 year  1977,  the  year  of  peaceful  revo-
 lution,  it  has  been  showing  a  downward
 trend.  As  fas  as  possible,  we  must  eradi-
 cate  thisevil.  Iam  sure,  the  House  will
 agree  with  me  that,  human  nature  being what  it  is,  all  over  the  world,  not  India
 alone,  there  are  many  hues  and  colours  of
 corruption,  and  =  corruption  of  many
 kinds,  of  all  kinds,  cannot  be  totally  eradi-
 cated  not  only  in  India  but  anywhere  in
 the  world,  All  that  you  can  do  is  to
 mini  nise  it,  as  far  as  it  lies  in  human
 power.  To  that,  our  Government  is
 comunitted;  to  that,  our  party  is  com-
 mitted.

 Before  I  sit  down,  I  would  once  again ask  the  absent  mover—his  deputies  and
 colleagues  are  here—and  I  would  ask
 them:  they  have  not  asked  for  an
 inquiry.  An  inquiry  was  asked  for  by Mr.  Sathé  on  that  day  on  which  he  fled.
 That  does  not  arise  now.  I  would  ask  them
 to  make  a  corercte  issue  of  this  and  not  to
 leave  it  in  vacuo,  in  the  air,  It  says, “‘grave  threat  to  the  future  or  Parlia-

 mentary Dessocracy
 and  it,  later  on,

 says,  ‘tas  evidence  by  the  recent  revela-
 tions’,  Have  they  made  any  demand
 orrequestfor an  inquiry  into t! his  matter?
 No.  They  are  silent  on  that  point.

 T  am  sorry  to  gay,  this  is  an  imporant
 motion,  withut  any  legs  to  stand  upon,
 without  any  heart,  without  any  head,
 without  anything  at  au-ilis  a  lifeless  mo-
 tions  it  is  a  still-born  motion,  There-
 fore,  I  would  like  them  to  make  it  a  live
 motion,  a  concrete  motion,  so  that  it  can

 be  brought  home  to  the  Government.
 Otherwise,  there  is  no  alternative  before
 the  House  but  to  accept  my  motion  which
 T  have  moved  already  asking  the  Govern-
 ment,  all  political  parties,  that  you  I  and
 all  of  us  sit  together  and  accept  a
 code  of  conduct.  That  is  my  fervent
 appeal  to  all  Partics,  Let  us
 evolve  a  voluntary  code  of  conduct.
 Achar  Sankuta  so  that  all  Parties  may honour  that  code  of  conduct  and  the
 Government  should  come  forward  with
 measures  to  cleanse  the  public  life  in  ge- neral  and  purify  the  electoral  process  in
 particular.

 MR.  CHAIRMAN:  Mr.  Chandra-
 ppan.

 oft  fart  खम्द  जैन:  सभापति  महोदय,  लिनके
 संशोधन  हैं,  उनको  बोलने  का  समय  मिलेगा  क्‍या  ?
 कुछ  तो  बोलिये,  हां  या  ना।

 भी  श्र  बेव  :  हमने  जो  भधर्मेडमेंट्स  दिये  है,
 तो  मुवर  को  चांस  मिलेगा  या  नहीं  ?

 MR.  CHAIRMAN  :  Mr.  Chandra-
 ppan.

 Tf  you  do  no  interrupt,  we  willaccommo-
 date  two  more  speakers.

 SHRI  C.K.  CHANDRAPPAN  (Canna-
 nore)  :  I  am  very  happy  that  this  motion
 gives  us  an  opportunity  to  discuss  the

 poles!
 corruption  in  our  country.  But

 am  sorry  I  cannot  share  the  views  ex-
 pressed  by  some  of  our  distinguished
 colleagues  including  Shri  Krishan  Kant
 who  said  that  we  should  discuss  it  in  a
 very  academic  fashion  and  that  we  should
 go  to  a  hi

 igher
 lane.  I  cannot  float  with

 them  in  that  higher  plane  because  we
 are  discussing  this  motion  in  the  House
 in  a  definite  context.

 The  Janata  Party  which  came  to  power a  few  motnths  ago  in  the  year  of  revolution,
 as  it  was  put  by  my  cstecmed  friend,  Shri
 H.V.  Kamath,  came  with  the  slogan, ‘We  will  remove  corruption  from  public
 life.”  That  was  one  of  your  main  slogans.
 And,  to-day,  we  are  witnessing  a  strange
 spectacle.  It  is  not  only  kantibhai  Desai
 but  the  father,  Morarji  Bhai  Desai  him-
 self  and  the  whole  Janata  Party  have
 proved  to  be  more  currupt  than  any
 administration  we  ever  had.  (Interruptions)

 श्री  हुकम  अम्द  “जनता  पार्टी  ने  सब
 को  करप्ट  किया  है,”  इन  शब्दों  को  निकाला  जाये।

 सभापति  सहोदय  :  देखिये,  प्राप  बैठ  जाइये,  जब
 झाप  बोलें  ,  प्राप  भ्रपनी  तरफ  से  उनको  जबाब  दे
 दीजिये।  यह  उनका

 ४०
 ,  जो  उनके  मन  भें

 हैं वह  बोलें यह  कोई  भ्रत-  नहीं है
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 िभाषति  महोदय]
 जो  भापके  मन  में  है,  जब  श्राप  जवाब  दें,  तब

 कह  लें।  इस  तरह से  इन्टरप्ट  नकरें।  इस  तरह  से
 काम  हो  सकता  है  ?

 SHRI  C.K.  CHANDRAPPAN  :  I
 do  not  know  why  they  are  shouting.
 Perhaps  the  shoe  pinches.  If  the  shoe

 pinches,  then  those  who  feel  the  pain  of
 it,  May  get  up....

 MR.  CHAIRMAN  :  Proceed  with
 your  speech.  Do  not  waste  your  time.

 SHRI  C.K.  CHANDRAPPAN :  Please
 call  the  House  to  order.  How  can  I
 speak  in  this  way  ?

 I  am  telling  out  of  certain  facts.  There
 are  certain  facts  to  prove  that.  We  in
 this  House  heard  about  it.

 श्री
 दम

 चम्द  कछबाय  :  पग्रापके  दांत  खाने
 के  झोर  हैं,  दिखाने  के  शौर  हैं।

 SHRI  C.K.  CHANDRAPPAN  :  I
 can  shout  better  than  you.  You  are  a
 little  bit  older  than  me.

 We  have  heard  about  Kantibhai  Desai
 and  his  money  collection.  Not  that  I
 said  it.  The  Treasurer  of  the  Janata
 Party  said  that  he  authorised  him  to
 colleet  Rs.  90  lakhs.  Not  a  matter  of
 joke,  He  did  not  deny  it.

 When  the  whole  world  said  that  the
 Party  is  corrupt  and  the  Prime  Minister's
 name  is  in  mud,  an  after-thought  dawned
 on  him  and  then  he  denied.  We  heard
 it  from  your  leader,  Shri  Madhu  Liniaye,
 Secretary  of  the  Janata  Party  who  wrote
 that  letter  saying  Rs.  go  lakhs  but  when
 he  was  asked  in  the  Central  Hall  ‘Do
 you  confirm  or  deny?’  he  did  not  have
 the  guts  to  say  that  ‘I  don’t  deny  or
 confirm  it’.  (Interruptions)  No  more
 shoutings  will  help.

 SHRI  VAYALAR  RAVI  :  Please  keep
 quiet.

 SHRI  C.K,  CHANDRAPPAN  :  What
 does  it  mean  ?

 SHRI  VAYALAR  RAVI  :  If  the
 Congress  is  corrupt,  you  are  also  corrupt.

 SHRI  A.K.  ROY  :  They  are  corrupt,
 they  are  corrupt-—we  are  not  corrupt.
 SHRIC  K  CHANDRAEFPAN:  Madam,
 QObairman,  they  are  not  allowing  me.  That
 tim:  should  not  bé  counted  against  me.

 What  was  the  period  in  which  these
 collections  were  made.  What  was  they
 amount  collected  ?  They  came  in  power
 after  the  last  general  election  and  the
 Awembly  Elections.  In  three  month's
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 time,  Rs.  90  lakhs  of  _rupees-in
 Beaty days  Rs.  90  lakhs.  For  them  one  1

 does  not  matter,  But  it  is  on  record.
 Here  is  the  proceedings  of  the  Rajya Sabha  where  one  of  the  former  ministers, who  died-—he  became  the  President—the
 late  Shri  Fakhuddin  Ali  Ahmed  is  answer-
 ing  question  No.  9812,  on

 on  August,
 £908,

 gave  certain  figures  of  collection.
 (  iptions)  Why  are  you  getting  so
 much  excited  (Interruptions)

 MR.  CHAIRMAN.  :  May  I  request
 you  all  to  let  him  proceed?  Please  conti-
 nue,  Mr,  Chandrappan.

 SHRI  C.  K.  CHANDRAPPAN:
 Madam,  it  says  that  within  the  period from  tst  March  1962,  to  2oth  February
 4g68  they  compiled  the  figures,  the
 moncy  given  by  various  companies  to
 political  parties,  accounted  money—
 unaccounted  money  is  not  included.
 Tt  says  :

 “The  Congress  Party  received
 Rs.  2,05.22,798."”

 The  Congress  stood  very  good.  They were  Number  t.  Then  came  Shri  H.M.
 Patel’s  party,  the  Swatantra  Party  at  that
 time—

 “Rs.  46  lakhs.”  (Interruptions)
 ‘Why  are  you  reducing  it  to  Rs.  20  lakhs.

 T  am  reading:

 46,02,563]-5  then  came  Praja Socialist  Party  with  Rs.  66,000/-."”
 Like  that  it  goeson.  What  Iam  saying

 is  (Interruptions)
 MR.  CHAIRMAN  :  Please  continuc.
 SHRI  C.K.  CHANDRAPPAN  :  How

 can  I  continue  if  so  many  people  are
 interrupting  me  ?

 MR.  CHAIRMAN :  Do  not  take  any
 notice  of  it.  You  continue  your  speecl

 SHRI  CK.  CHANDRAPPAN  :  I
 am  continuing.  I  am  trying  not  to  listen
 to  them  (Interruptions)

 MR.  CHAIRMAN  2  Please  let  him
 proceed.  Don't  waste  the  time  of  the
 House.

 SHRI  C.K.  CHANDRAPPAN  :  The
 point  which  I  am  emphasising  is  that there  is  a  corrupt  system.  T  agree  with those  who  said  that  a  capitalist  system  's
 corrupt.  The  Leader  of  the  Janata
 Patty  or  Lok  Nayak  said  that  he
 would  wipe  out  the  corruption.  ‘The
 people  changed  their  place,  When  they.
 were  sitting  there,  these  Congreess  people.
 when  they  were  sitting  there,  ey

 could
 collect  Rs.  2  crores  very  easily.  And  to-day



 329  ‘Motion  re.  Play  of  BHADRA  7,  900  (SAKA)  Money  in  Etectlotis  330

 when  the  Janata  Party  is  sitting  there
 wearing  the  garbs  of

 =
 8

 trying
 to

 flutter  the  Heaven,  they  co  also  collcct
 and  they.  even  broke  all  the  records.
 This  is  what  I  said.  It  is  not  the  only
 story  of  this  country

 eerpiey,
 They

 collected  Rs.  go  lakhs  in  90  days.  Madam,
 then  comes  the  father.  As  a  person, I  do  not  like  that  our  Prime  Minister  is
 known  as  the  corrupt  Prime  Minister.
 ‘This  is  not  something  to  be  proud  of  for
 any  nation,  But  the  Prime  Minister  is
 sitting  silent.  On  his  face  we  are  asking
 everyday  ‘Did  you  write  that  letter  ?
 Even  to-day  Shri  H.M.  Patel  said  that
 he  wrote  that  letter  to  the  Andhra  Pradesh
 Chief  Minister  successively  from  Shri
 Vengal  Rao  to  Dr.  Chenna  Reddy,  ask-
 ing  for

 enh
 ting  the  former  Raja—Raja

 of  Challappalli  of  2,000  acres  of  land.
 So,  the  father  is  not  better.

 Madam  Chairman,  corruption  is  there.
 It  isnot  anew  thing.  From  ‘1961  onwards
 the  country  was  worried  about  political
 corruption.  In  :95§2  elections,  4957
 elections,  3967  elections  and  in  4977 elections  the  capitalista  were  very  cleaver.
 They  knew  whom  they  should  butter.
 Here,  with  your  permission,  Madam
 Chairman  I  would  like  to  quote  a  portion of  what  Mr.  Tata  said  in  his  affidavit
 ina  courtin  Bombay.  In  this  case  one
 of  the  share-holders  of  the  Tata  company had  questioned  the  right  of  Tata  company to  change  their  Article  of  Association  to
 enable  them  to  donate  Rs.  ro  lakhs  to
 Congress  Party.  He  challenged  it  in  a
 Bombay  court  and  then  Mr.  Tata  gave  a
 very  interesting  affidavit  in  the  court.
 HIe  said  that  it  was  in  the  interest  of  the
 company  that  I  gave  donation.  The
 share-holder  said  that  my  interest  is  not
 looked  after  by  giving  Rs.  0  lakhs.  Mr.
 Tata  said  that  you  do  not  live  in  this
 world.  It  was  to  safeguard  your  interest
 and  to  promote  your  interest  and  to  enhance
 vour  profit  that  we  are  giving  money  to
 this  party.  And  today  these  people  are
 sitting  on  this  side.  I  do  not  say  that
 they  are  absolutely  useless.  But  for
 practical  purposes  for  Indian  monopoly houses  they  are  second  in  the  list  whereas
 Janata  party  is  at  the  top  and  they  will
 इह  anthing.  It  is  only  a  question  of
 stretching  their  hand.

 AN  HON.  MEMBER :  Are  they  not
 Stretching  ?

 SHRI  C.K.  CHANDRAPPAN  :  They are.  Otherwise  how  would  you  explain a  man,  who  is  not  even  a  public  man,
 who  is  only  a  businessman,  Shri  Kanti-
 bhai  Desai,  can  coltect  ‘Rs.  90  lakhs  in 90  days,  It  is  because  he  is  the  son  of the  Prime  Minister  and  he  is  living  with the  Prime  Minister  and  he  is  the  one—
 According  tn  everybody—who  advises  the rime  Minister  on  important  matters.  So,

 he  has  a  price  and  the  Indian  capitalists are  ready  to  pay  that  price  and  that  is
 what  is  happening.

 MR.  CHAIRMAN :  Please  conclude.
 SHRI  C.K.  CHANDRAPPAN  :  While

 concluding,  I  must  say  that  Iam  sorry I  could  not  make  the  Janata  benches  so
 happy  but  I  must  tell  the  House  one  thing that  those  who  came  sixteen  months  ago— in  the  year  of  revolution  —chanting  a
 song  about  anti-corruption  today  we
 are  seeing  them  sinking  in  the  mire  of
 corruption.  They  are  standing  in  the
 dock  in  the  other  House,  Let  us  not
 forget  that.  The  other  House  is  equally a  part  of  Indian  parlaimentary  democracy,
 Tt  has  put  the  utara  party  in  the  aso,
 (Interruptions)

 It  has  asked  them  to  appoint  a  parlia-
 mentary  committee  or  a  commission  to
 probe  into  the  corruption  charges.  It  is a  matter  of  shame  that  our  Prime  Minister
 went  and  said  :  You  give  in  writing,  if
 you  have  a  definite  allegation.  I  will
 send  it  toa  judge.  It  is  much  bigger  than
 what  Indira  Gandhi  did  when  she  flouted
 the  Allahabad  High  Court  judgement.

 ‘Then,  Madam,  jt  was  expedient
 MR.  CHAIRMAN  :  Please  resume

 a
 seat.  I  have  called  Shri  Kanwar

 ]  Gupta.
 SHRI  ©.K.  CHANDRAPPAN  :  It

 was  then  expedient  for  Mrs.  Indira  Gandhi
 to  say  ‘I  don’t  care  for  the  Allbahad
 Judgment  ;  the  le  are  with  me.”
 But  today  what  happens  ?

 MR.  CHAIRMAN :  Kindly  conclude.
 SHRI  C.K.  CHANDRAPPAN

 Madam  Chairman,  by  flouting  the  decision
 of  the  other  House,  Mr.  Morarji  Desai
 and  his  Government  today  stands  in  the
 dock  of  the  people.  If  you  want  to  remove
 poverty,  to  the  extent  it  is  possible  under
 the  present  system,  you  have  to  bring about  radical  electoral  reforms  and  there
 should  be  proportional  representation.

 MR.  CHAIRMAN  :  How  can  it  go  on
 like  this,  if  you  take  so  much  time  ?  How
 will  others  get  time  ?

 SHRI  C.K.  CHANDRAPPAN  :
 Madam,  I  have  not  taken  so  much  time
 as  some  others  have  taken.  There  should
 be  radical  electoral  reforms  and  propor- tional  representation.  Part  of  the  essential
 part  of  the  election

 oe
 should  be

 borne  by  the  State  itself  as  was
 by  Shri  Vajpayee  when  he  was  sitting here  in  the  opposition.  If  that  proposal is  accepted,  to  the  extent  possible  in
 our  system  today,  we  may  suceeded  in
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 [Shri  C.K.  Chandrappanj

 rooting
 out  corruption;  but,  so  long  as

 capitalism  remains,  corruption  is  also
 bound  to  remain  in  the  body-politic  of
 this  country.  Thank  you.

 SHRI  NIRMAL  CHANDRA  JAIN  :
 How  will  you  manage  ?  It  is  already
 650°  Mr.  Unnikrishnan  has  to  reply.

 MR.  CHAIRMAN  :  We  will  conclude
 by  7  O'clock  today,  and  continue  for
 one  hour  at  9.90  p.m.  tomorrow.  in
 which  one  or  two  speeches  can  be  made
 and  the  Minister  will  reply  and  then  Mr.
 Unnikirshnan  will  reply.  It  is  not  posible
 to  extend  the  House  after  700  p.m.
 today  according  to  the  hon.  Minister.

 श्री  कचर  लाल  गुप्त :.  Please  extend  it  up to  7°05  80  that  I  may  get  sufficient  time.

 सभापति  महोदय,  जिस  समस्या  की  तरफ
 उप्नीकृष्णण  जी  ने  ध्यात  दिलाया  है  वह  समस्या
 बड़ी  जटिल  है।  इस  देश  में  चुनावों  में  पैसे  का
 कितना  प्रभाव  होता  है,  इस  चीज  की  झोर  उन्होंने
 ध्यान  दिलाया  है।  मैं  समझता  हूं  इसमें  किसी
 पार्टी  का  सत्य  नहीं  है।  मैं  पूछता  बाहता  हूं  कि
 यहां  पर  जितनी  भी  पार्थियां  हैं,  चाहे  इस  तरफ
 की  या  उस  तरफ  की,  क्या  इनमें  से  एक  भी  ऐसी
 कोई  पार्टी  है  जो  यह  कह  सके  कि  हमने  चुनाव
 में  इलैंक  मनी  का  इस्तेमाल  नहीं  किया?  मैं  इमान-
 दारी  के  साथ  कहना  चाहता  हूं  कि  चाहे  कांग्रेस
 पार्टी  हो,  कम्युनिस्ट  पार्टी  हो,  माबि्सस्ट  पार्टी  ही
 या  कोई  भी  दूसरी  पार्टी  हो,  कोई  भी  ऐसी  पार्टी

 पार्टी  नहीं  है  जो  कह  सकती  हों
 गा

 में
 काले  घन  का  प्रयोग  नहीं  किया  |  मैं
 कहना  चाहता  हूं  कि  यह  कोई  पार्टी  का  सवाल
 नहीं  है,  यह  सवाल  सारे  देश  का  है  भौर  उसी
 स्तर  पर  इसको  सुलझाना  चाहिए।  मेरा  कहना

 कि  केवल  भारत  का  ही  सवाल  नहीं  है,  जितनी
 डिमोफ्रैंटिक  कंद्रीज  हैं  सभी  में  पैसे  का  प्रभाव

 चुनावों  पर  होता  है।  प्रमरीका  में,  इंग्लैंड  में,

 पर  इसका  प्रभाव  ज्यादा  होता  है।  लेकिन  से  यह
 मानता  हूं  कि  केवल  पैसे  से  चुनाव  जीता

 अगर  पैसे  से  चुनाव  जीता  जाता,

 पड
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 get  ti  जितना. प्रभाव  काजे  धन  का  चुनाव
 ऊपर  पहले  था,  भ्राज  उस  से

 कई  गुना
 ज्यादा

 क्योंकि  भव  क्‍या  होता  है--ये  बड़े-बड़े

 लुदगडडूर
 हैं,  इन  की  कम्पतियां  पैसा

 दे  हैं,  तब  उन  से  कहा  जाता.  t
 अण्डर-दि-टेबिल  दे  दोजि4  भौर  इस  तरह  से

 झण्डर-दि-टेबिल  करोड़ों  झुपया  इकट्ठा  किया  जाता
 1  उन  को  भी  करप्ट  किया  जाता  है  और  प्पने

 झाप  को  भी  करप्ट  किया  जाता  है,  पार्टी  को  भी
 प्री  करप्ट  किया  जाता  हैं,  वर्कर्स  को  भी  करप्ट
 किया  जाता  है  भौर  अरित्त  का  हनन  होता  है।

 कि न्हीं
 ह

 द

 7

 इस  लिये  मैं  कहूँगा--मंत्री  महोदय,  प्राप  ने
 कंपनी  ला  में  जो  प्रावधान  किया  है  कि  कोई  भी
 बंपनी  पैसा  नहीं  दें  सकती,  इस  के  ऊपर  दोबारा
 विचार  करने  की  जरूरत  है।  मेरा  सुझाव  हैं  कि
 इस  पर  दोबारा  विचार  कीजिये,  इस  को  रीकन्सीडर
 कीजिये,  इसको  सैकेण्ड-याट  दीजिये  गन्‍्लौर  उस  में
 एक  मैक्सिमस  लिभिट  लागू  कर  दीजिये  कि  कंपनी
 30  हजार  था  50  हजार  रुपये  से  ज्यादा  नहीं

 दे  सकती  लेकिन  जो  प्रण्डर-दि  टेबिल  पैसा  दे,
 उस  का  प्रासीक्‍्यूणन  होता  चाहिये  ।  लेकिन  मैं
 यह  भी  कहना  चाहता  हैं  कि  यह  चीज  संभव
 नहीं  है--जब  तक  पब्लिक-हझ्लोपीनियन  ध्ौर  पोलि-
 टीकल  पार्टीज  का  प्रपना  कोड-ग्राफ-कष्डक्ट  ने
 हों।  जब  तक  हम  लोग  खुद  ठीक  नहीं  होंगे,  तब
 तक  इण्डस्ट्रीयलिस्ट्स  को  दोष  देने  से  कुछ  नहीं
 होगा।  उन  को  तो  लाइसेंस  लेता  है,  बे  तो  पाते
 ही  रहेंगे  और  जैसा  चन्द्रष्पत  साहब  ने  प्रभी  कहो--
 जो  पैसा  टाठा  ने  दिया,  उस  से  कई  गृना  ज्यादा
 उस  ने  ले  लिया--वें  तो  पैसा  दे  कर  फायदा  उठायेंगे
 ही  |  इस  लिये  मेरा  कहना  है--जब  तक  कोड-
 झाफकण्डक्ट  पोलिटोकल  पार्टीण  अपने  लिये  नहीं
 बनाएेंगी,  जब  तक  जनता  में  पोलिटीकल-कान्शसनेस
 नहीं  होगी,  तब  तक  इस  समस्या  का  निवारण  नहीं
 हो  सकता  है।  यह  बीमारी  बढ़  रहो  है  भौर  तेजी
 से  बढ़  रही  है।

 करना  चाहिये।  इस  तरह  का  नियम  बनाना  चाहिंगे
 पभौर  उस  के  बायजुद  भी  यदि  कोई  मंत्री  इफ्दृठा
 करें  प्रौर  वह  साबित  हो  जाय,  तो  उस  को
 डिसमिस  कर  दिया  जाना  चाहिये।  नाहे  कोई  भी

 हों,  मैं  यह  बात सब  के  सिये कह  रहा  हूँ।
 मैं

 कोई  झारोप  था  प्रश्यारोप
 नी

 लगाना  चाहता,

 पब्लिक:

 =.

 लेकित  यदि  पब्लिक  लाइफ
 यदि  श्राप  चाहते  हैं  कि  पब्लिक-नैन  के

 श लोगों  का  विश्वास  बना
 ्

 तो  यह  जरूरी
 है नकोई  भी  मंत्री  पार्टी  के  या  किसी
 कम भी  पैसा  इकट्ठा  मं  करें।  मैं  यह  जानता  हैं

 के  नाम से  पैसा  पार्टी  के  लिये  भी
 झपने  लिये  जी  इकट॒ठा  होता  है
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 दूसरी  चीज,  मैं  जवाब  नहीं  देता  चाहता--
 झ्रभी  मेरे  भाई  बोल  कर  बले  गये--हम  ने  स्‍लोगन
 लगाया  था।  ठीक  है  हम  मे  जरूर  स्‍लोगन  लगाया
 था-पब्लिक  लाइफ  में  प्योरिटी  लायेंगे।  मैं  पूछता
 चाहता  हूं--किस  ने  वह  स्लीगन  नहीं  लगाया
 था,  क्‍या  पाप  चाहते  हैं  कि  पब्लिक  लाइफ  में
 प्योरिटी  नहीं  रहनी  चाहिये  ?  अगर  सचमुच  में
 हमारे  बारे  में  यह  छयाल  है  कि  हम  करप्ट  हो
 चुके  हैं,  तो  जनता  को  हमें  हटा  देना  चाहिये-
 इस  में  कोई  दो  रामे  नहीं  हैं,  लेकिन  प्रधान  मंत्री
 जी  ने  स्पष्ट  कह  दिया  है-मेरे  परिवार  के  ऊपर
 या  चरण  सिह  जी  के  परिवार  के  ऊपर-पभ्राज  तो
 उम्रीकृष्णन  जी  में  राजनारायण  जी  के  बारे  में
 भी  कहा  है,  में  उन  को  भी  उस  में  शामिल  करता
 हननया  कोई  और  हो,  किसी  के  खिलाफ  बह
 लिखित  प्रमाण  के  साथ  लिख  कर  दे  तो  एन्कवारी
 होनी  चाहिये  1  कोई  हो,  इधर  से  हो,  उधर  से  हो
 प्रगर  कोई  लिख  कर  के  स्पेसिफिक  चार्जिज  दिये  जाते  है
 तो  उसकी  इंक्यायरी  चीफ  जस्टिस  से हो  ।  में  समझता
 ८  कि  इसके  झ्रामे  कोई  गुंजाइश  महीं  है  ।  इस
 तरह  से  आप  पोलिटिकल  कंसीड्रेशन  से  कुछ  भी
 कहते  जाइये,  राज्य  सभा  में  दुहाई  देते  जाइये,
 मेरा  कहना  यह  है  इस  सब  को  चीफ  जस्टिस
 पर  छोड़  दीजिए  +  फिसी  बारे  सें  भी  यहां  बोलने
 का  जो  हमारा  भ्रधिकार  है,  उसका  मिसयूज  नहीं
 होना  चाहिये  |  ाप  बाहर  बोलिये,  लिख  कर
 दीजिए  ताकि  दूध  का  दूध  भर  पानी  का  पानी
 सामने  भ्रा  जाए।

 सभापति  महोदया,  मेरा  एक  कंक्रीट  सुझाव
 है  कि  इलेक्शन  फाइनेंसिंग  का  सारा  सिस्टम  रिव्यू
 होना  चाहिए  t  एक  गरीब  आ्रादमी  आज  चुनाव
 नहीं  लड़  सकता  है,  पालियामेंट  बग  मेंम्बर  नहीं
 बन  सकता  है।  मेरा  सुझाव  है  इस  के  लिए  एक
 पालियामेंट  की  कमेटी  बनायी  जाएं।

 The  entire  system  of  financing  the  elec-
 tions  should  be  reviewed;  and  that  should
 be  done  by  a  parliamentary  committee.

 यह  कमेटी  इस  पर  विचार  करे  श्रौर  सारी
 बातों  पर  विचार  कर  के  वह  अपनी  रिपोर्ट  सदन
 के  सामने  रखे  ।  कोई  वह  क्रंक्रीट  प्रपोजल  सदन
 के  सामने  पेक  करे  -

 दूसरी  ओर  सरकार  को  यह  भी  सोचना
 चाहिए  कि  जो  खर्च  इलेक्शन  में  होना  है  उसका
 कुछ  हिस्सा  बह  बर्दाश्त  करे।  जब  तक  यह  नहीं
 होगा,  तब  तक  में  नहीं  समझता  कि  कोई  भी  काम
 टोक  हो  सकता  है  या  इसका  प्रभाव  कम  हो
 सकता  है  -

 सभापति  महोदया,  एक  स्टेचुटरी  प्रोविजन
 बनाया  गया  था  कि  दिल्‍ली  मैं  पालियामेंट  का  भेम्बर
 देस  हुआर  बपये,  किसी  दूसरी  जगह  पर  35
 हजार  रुपये  खर्च  कर  सकेगा  ।  मैं  समझता  हूं कि  इसको  रीकंसीडर  करना  चाहिए  ।  यह  नहीं  कि
 इस खर्चे  को  बढ़ा  कर  दुगता  कर  दिया  जाएया
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 तिगुना  कर  दिया  जाए  लेकिन  में  यहू  कहना
 चाहता  कि  यह  इतना  भ्रवश्य  कर  दिया  जाए

 जिससे  कि  इसका  ठीक  ठोक  हिसाब  दिया  जा  सके
 में  कहता  हूं  यहां  एक  भी  प्रादमी  ऐसा  नहीं  है
 जिसने  .  कि  भ्रपना  इलेक्शन  रिटनें  ठीक  से  भरा
 हो  t  फ्रोम  टाप  दू  बोटम  कोई  भी  ऐसा  नहीं
 मिलेगा  t  मैंने  प्रपने  इलेक्शन  के  तिलसिले  में  एक
 याजिफा  दी  थी  भौर  मेरी  याचिका  पर  फैसला  होने
 के  बाद  श्रीमती इं  दिरा  गांधी  मे  कानून  को  ही  बदल  डाला  ।
 यह  कर  दिया  कि  पार्टी  खर्चा  करे,  बेटा  खर्चा  करे,
 बाप  खर्जा  करे,  वह  उसमें  शामिल  नहीं  माना  जाएगा।
 केण्डीडेट  जो  खर्च  करेगा,  वही  माना  जाएगा
 लेकित  दस  हजार  रुपये  में  पालियामेंट  का  इलेक्शन
 नहीं  हो  सकता  हैं।  इसके  लिसे  कोई  संतोषजवक  हल
 निकाला  जाना  चाहिए  ।  अगर  हम  यह  नहीं
 निकालते  हैं  तो  इस  प्रावधान  को  ही  बदल  देना
 चाहिए  +  पालियामेंट  में  झान  से  पहले  ही  हमारे
 चरित्र  का  हनन  हो  जाता  है,  हमसे  झूठ  बुलवाया
 जाता  है।  यह  नहीं  होना  चाहिए  ।  इसके  लिए  कोई
 रास्ता  निकाला  जाना  चाहिए  t  इसके  बारे  में  सर-
 कार  ध्यान  दे  ।

 सभापति  महोदया,  मैं  पोलिटिकल  पार्टीज  के
 झाड़िट  के  बारे  में  एक  बिल  लाया  था  ।  उस
 समय  झापने  कहा  था  कि  पार्टियों  के  अ्रकाउंट  का  भी
 झ्राडिट  होगा  t  श्रब  तक  कांस्टीट्युएशन  में  पोलि-
 टिकल  पार्टी  नाम  की  चीज  नहीं  है  we
 एण्टी  डिफेकशन  बिल  के  कारण  से  वह  भी  कांस्टी-
 ट्युशन  में  भ्रा  रही  है  t  इसलिए  पोलिटिकल  पार्टीज
 के  अकाउंट्स  पर  भी  कंट्रोल  होना  चाहिए  t
 प्रगर  पांच  हजार  रुपए  से  थ्यादा  किसी  को  दिया
 जाता  है  तो  उसका  नाम  जनता  के  सामने  झ्ाना
 चाहिए  ।  उस  पार्टी  का  अकाउंट  भी  भाडिट
 कर  के  जनता  के  सामने  रखा  जाना  चाहिए  कि  किसने
 उसे  पैसा  दिया,  उसने  किसको  पैसा  दिया  ?  कामथ
 साहब  ने  जैसा  कि  कहा  कि  पार्टी  वाले  खुद  पार्टी
 का  पैसा  खा  जाते  हैं  |  इससे  वह्‌  चीज  भी  नहीं
 होगी.  श्र  सब  को  पत  लग  जाएगा  ।  झ्गर  प्राडिट
 होगा  तो  यह  चीज  पता  लगेगो  कि  किस  पभ्रकाउन्ट
 से  पांच  हजार  रुपया  धाया,  उसका  नाम  बढ  पता
 भी  सामने  आ  जाएगा  v  जो  नहीं  देता  है  उस
 पार्टी  को  चुनाव  नहीं  लड़ने  देना  चाहिए  a  इस
 प्रकार  का  प्रावधान  कर  दिया  जाना  चाहिये  ।

 ig'00  hrs.
 में  इसको  सीधा  करप्शम  का  सवाल  बनाना

 नहीं  चाहता  ।  केवल  चुनाव  में  करप्शन  का  सवाल
 बनाना  चाहता  हूं  t  जनरल  करप्शन  का  सवाल
 इसको  मैं  नहीं  बनाना  चाहता  t  मेरे  पास  बहुत
 से  इंस्टैंसित  हैँ  जिनको  यहां  रखा  जा  सकता  है।
 बहुत  गड़बड़ी  हुई  है  जिसको  भ्रभी  तक  पकड़ा  नहीं
 गया  है।  लोगों  के  पास  इंदिरा  गांधी  का  रुपया  हैं
 जो  पकड़ा  नहीं  गया  है  t  उसमें  कमजोरी  हमारी
 सरकार  की  है  t  मैंने  वित्त  मंत्री  को  एक  पत्र  भी
 लिखा  है  ।  एक  यूनिवर्सिटी  का  लड़का  है  उसके
 नाम  से  डेढ़  करोड़  रुपया  जमा  हमा  पोस्टल
 सेविंग  एकाउंट  में  t  मेरे  पास  पत्र  भी  है  जिसको  में
 पढ़  देता  हूं  v
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 जी  कंबर  लाल  गुप्ता]
 “There  are  also  a  few  suspicious

 deposits  like  those  in  the  name  of  a
 Delhi  student  amounting  to  about
 Rs.  4°35  crores.  It  is  evident  that  the
 student  concerned  did  not  have  the
 means  to  make  the  deposits.  Even  if
 he  had  the  resources,  it  is  inconccivable
 that  he  could  have  deposited  large
 funds  in  the  post  office  for  just  a  day
 or  two.”
 Thisisdated  28th  February,  r978  written
 by  the  Minister  of  State  for  Fianance.

 यह  जो  पैसा  है  इसके  बारे  में  मैंने  दोबारा पत
 लिखा  है  भौर  कहा  हैं  कि  इसको  इन्कवायरी  को
 जरूरत  है  t  मिनिस्टर  झ्राफ  स्टेट  कह  रहे  हैं  कि
 जरूरत  नहीं  है  t  मैंने  वित्त  मंत्री  को  लिखा  है
 कि  इस्कवायरी  की  जरूरत  है।  उनका  उत्तर  नहीं
 ाषा  |  इस  तरह  का  एक  प्रकाउंट

 नहीँ
 है  t

 एक  साल  में  24  करोड़  दपया  हरियाणा  के  पोस्ट
 भाफिसिस  में  जमा  हुभा  है,  एक  ही  हफ्ते  में  प्रौर
 एक  ही  हफ्ते  में  निकाल  लिया  गया  है  v

 SHRI  K.  P.  UNNIKRISHNAN  :  Who
 is  the  student?
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 SHRI  KANWAR  LAL  GUPTA  :  I  do
 not  know.  He  is  a  student  from  Haryana,

 MR.  CHAIRMAN :  Please  conclude.

 ft  बंधर  जाम  गुप्त  :  यह  बेनामी.  नामों  से
 है  I  मेरा  है  कि  यह  सब  पोलिटिकल

 8
 है  1  वित्त  मंत्री  जी  मे  मेरे  पत्र  का  भ्रभी  तक.

 कि  इसकी
 झाफ  स्टेट  ने  कहां  है  कि  नहीं  है  इनक्वायरी
 होनी  चाहिये  कि  प्राख्वर  रुपया  कहां  गया,  किस
 का  है  1  इस  सबै  के  बास्ते  मिल  कर  एक
 पालियामेंटरी  कमेटी  हमको  बनानीं  चाहिये  जो
 इस  सारे  प्राबलेम  की  तह  में  जाएं।  तभी  यह
 समस्या  हल  हो  सकती  है  ।

 इन  शब्दों  के  साथ  मैं  श्रपना  भाषण  समाप्त
 करता  हूं  !

 MR,  CHAIRMAN  :  The  House  stands
 adjourned  till  ::  A.M.  tomorrow.
 tg:0g  hre.

 The  Lok  Sabha  then  adjourned  till  Eleom
 of  the  Clock  on  Wednesday,  August  30,  1978/
 Bhadra  8,  Igo  (Saka).


